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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K Kk

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 20%4 @{\-}Lo% /RG/LP Dated: 26 -09-2023

It is hereby notified that vide High Court Order Dated 2 £09.2023

Mr. Anoop Singh Chib
S/0O Udhay Singh Chib
R/O Village Palli, Demote, Tehsil & District Ramban-182144

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
Issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-940-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

L
By Order \ /CN\/\/r)
: ‘ALY
2eg \rfA—/;‘W\QC\\
Registrar: ministtion)

I
NJ.-{?;,S% O Qb /RG/LP Dated;xéog.zozs

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of india, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ramban. _

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Anoop Singh Chib, Advocate

...... for information and necessary action. '\ o~ 3
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

‘ PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 20 FY ”/7 222> IRGILP Dated: 2.4. -09-2023

It is hereby notified that vide High Court Order Dated 26 .09.2023

Mr. Aman Sharma
S/0O Rakesh Kumar
R/O Ward No.1, Maralia, Tehsil R.S. Pura, Jammu -181101

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-941-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \ o
- AV
Registrar dmin'gtration)

No: é/ﬁ 629 -54 /RGILP Dated 34.09.2023 e i

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Aman Sharma, Advocate I A
. . H ~ S
...... for information and necessary action. \/ M
. T
m - " - =
Registrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:209S 9103 /RGILP Dated: J4.-09-2023

It is hereby notified that vide High Court Order Dated 2¢ .09.2023

Mr. Ashish Choudhary
S/O Tarsem Lal
R/O V.P.O Sai Kalan, Tehsil Suchetgarh District Jammu-181131

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-942-2023 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \/ U;.\,U)A?/”>
W

Reglstrar (Administration)

No: (%5 65%F- 43 [RGILP Dated 94.09.2023 s

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ . -
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Ashish Choudhary, Advocate

for information and necessary action. -~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:209£ ffzo&/RG/LP Dated: 45. -09-2023

It is hereby notified that vide High Court Order Dated 2< .09.2023

Mr. Adhweat Gupta

S/O Vrinder Gupta

R/O Ward No.06, House No0.30, Court Road, Udhampur, Tehsil & District
Udhampur-182101

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-943-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \/ vf%

-

Al

Registrar,%dm|n|strat|on)

No:(l‘/{ 3 L40.8) Re1LP Dated 34.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Udhampur.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. .

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Adhweat Gupta, Advocate

...... for information and necessary action. /“ :
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:2097 lgfozaz&/RG/LP Dated: .6 - -09-2023

It is hereby notified that vide High Court Order Dated 25 .09.2023

Mr. Arshad Ahmed Malik
S/O Ab. Latief Malik
R/O Maitra, Village Pernote, Tehsil & District Ramban

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-944-2023 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

\ T
\ - 20
eSS

Registrar (Administration)

No: 4/3 6S2-S'9 /RGILP Dated 4 .09.2023 i

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ramban.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. . _

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Arshad Ahmed Malik, Advocate

for information and necessary action.

By Order

—
Registr

\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT _ |

NOTIFICATION

No: 028 *Z 204 2 IRGILP Dated: &£ - -09-2023

It is hereby notified that vide High Court Order Dated 26.09.2023

Mr. Ashwani Kumar
S/O Om Parkash Sharma
R/O V.P.O Gajansoo, Tehsil Marh, District Jammu-181206

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-945-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

;

st ' 7
By Order \ i
‘:\ Ex@’&\
IR s
Registra Inistration)
No: 3 £60-63 R/LP Dated3€.09.2023 -
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Ashwani Kumar, Advocate

...... for information and necessary action. \

Registrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL |
ENROLLMENT

NOTIFICATION

No: 210} eF" 202 3- IRGILP Dated: 2£+ -09-2023

It is hereby notified that vide High Court Order Dated 24.09.2023

Mr. Amit Singh Sarmal
S/O Babu Singh Sarmal
R/O Village Khabbal, P.O Goran, Tehsil & District Samba
A/P H.No.205/4, Ward No.7, Narwal Pain, Satwari, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

iIssuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No._JK-946-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
0
—
Registra ministration)
No:E23 698. G/. RGILP Dated 16.09.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Samba.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Amit Singh Sarmal, Advocate
...... for information and necessary action.

£ Pk
Registrar (Administration)

B 4




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

a—

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: /0 ﬁ X022 - IRGILP Dated: 24- -09-2023

It is hereby notified that vide High Court Order Dated 2€.09.2023

Mr. Atul Chib
S/O Davinder Singh
V.P.O Khour, Ward No.4, Tehsil Khour, District Jammu-181203

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-947-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
/

-
By Order
y | W

)
Registrar(ﬁ/ ministration)

il

No: (7347485 RGILP Dated3¢-09.2023 ‘
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu
5 CPC e-Courts, High Court of J&K and Ladakh Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Atul Chib, Advocate
...... for information and necessary action. \

Registrar (Administration)
“
i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:2/02 672013 IRGILP Dated: 6. -09-2023

It is hereby notified that vide High Court Order Dated 2¢ .09.2023

Ms. Arsha Sharma

D/O Anil Sharma

R/O H.No.132, Maheshpura near Govt. Medical College, Tehsil & District
Jammu-180001

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
De'gree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-948-2023 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

/
A //

\ D
- call
7 o
Registrar (Administration)

@A;,

By Order

No:(13 £F1-99. RG/LP Dated.26.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Arsha Sharma, Advocate _ A
...... for information and necessary action. v o Yy
(] ! ﬁ_ﬂu"’

Registrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

Nox)/03 ffzez.&/RG/LP Dated: 2/4.-09-2023

It is hereby notified that vide High Court Order Dated 2¢.09.2023

Mr. Aqib Nazar Wani
S/O Nazar Mohd Wani
R/O Demote, Gowari, Tehsil & District Ramban-182144

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification. of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-949-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

-

By Order M.// AT
a % U’e\
~)
Reglstrar (Administration)
Sk
No:HY3700 — © 7 JRG/LP Dated3(.09.2023 s

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4 President, District Bar Association Ramban.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Aqib Nazar Wani, Advocate .
...... for information and necessary action. % ™

\ i
- Li??
@gist;@a\ﬂ ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: /68 ¢F 2023- IRGILP Dated: 26. -09-2023

It is hereby notified that vide High Court Order Dated26 .09.2023

Mr. Ajaz Tanveer
S/O Tanveer Hussain
R/O Khablan-B, Tehsil Thanamandi, District Rajouri-185212

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-950-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

o
By Order ¥ g 4
Regiitlzr%/ dmlnlstratlon)

No: 93 708 - (S /RG/LP Dated 3¢.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri..

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Ajaz Tanveer, Advocate

...... for information and necessary action.
W /
Registrar ministratlon)

fas
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: £/ 05~ 0?{7’ 203 3 IRGILP Dated: 2.4 . -09-2023

It is hereby notified that vide High Court Order Dated 2¢.09.2023

Ms. Bindiya Sharma
D/O Paras Ram
R/O W.No.73, Lower Gadi Garh, Tehsil & District Jammu-181101

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

iIssuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-951-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

No: ‘93 776 - 23 . /RG/LP Dated 36.09.2023

\

Y ol
\ £
\\/
Reglstrar Administration)

Pl

By Order

Copy forwarded to the: -

1.
2.
3.

4.
)

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Ms. Bindya Sharma, Advocate

...... for information and necessary action. \ﬁ\{ S %/D

,.a
Reglstrar Administration)

K
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: 20923 e} 2613 IRGILP Dated: 24 -09-2023

It is hereby notified that vide High Court Order Dated 24.09.2023

Mr. Bilal Ahmed Chowdhary

S/O Shah Mohd Chowdhary

R/O Rail Head Complex, 1 Pvt. Near Railway Recruitment Board,
Tehsil Bahu, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-952-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

s

By Order O%/},}
BT

e - :
Registrar, ministration)
%

No: 6,45 63!~ 28 RG/LP Dated 2.409.2023
Copy forwarded to the: -

A N

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Bilal Ahmed Chowdhary, Advocate ,
...... for information and necessary action Vo /)/9
Nl
. o

RegistrarfAdministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /& ‘ZQo,?élRGILP Dated: 24. -09-2023

It is hereby notified that vide High Court Order Dated 2¢.09.2023

Mr. Chetan Sharma

S/O Banarsi Lal Sharma

R/O Village Garar, Panchayat Sainth, Mohalla Rishi Colony, Tehsil Khour,
District Jammu-181201

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-953-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
S _
Registrar (Admini

e

No:Lf372- 31 /RGP Dated 24.09.2023

=g

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, J&K High Bar Association, Jammu. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ _ _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Chetan Sharma, Advocate
for information and necessary action. Y

Igggistrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:o)/ 07‘7:?9.231RGILP Dated: &6 -09-2023

It is hereby notified that vide High Court Order Dated 26.09.2023

Mr. Devesh

S/0 Tilak Raj Sharma

R/O Railway Line, Kotli Shah, Doula, Tehsil R.S. Pura District Jammu-
181102

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-954-2023 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

Y A

By Order 4 cw””/ s
§ =\~ &7
ek \_{/1 b/{ﬁ
Registrar (Administration)

L/

Rl
No: Qg F32-39. /RG/LP Dated 14.09.2023 e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the neit issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu. _
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uplcading on

the official website. ' ‘ .
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7.  Mr. Devesh, Advocate . )
for information and necessary action. \

o e
Registrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: 2/08 ’Zy 2223 IRGILP Dated: 26 « -09-2023

It is hereby notified that vide High Court Order Dated 24.09.2023

Ms. Divya Pandita

D/O Heera Lal

R/O Shogpora, Magam, Tehsil Handwara, District Kupwara,

A/P Jagti Nagarota, Lane No.24, Block No.156, Flat No.05, Nagarota, Jammu
-181221

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-955-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order "
Reg \\(A/” i
Registrarg/ dministration)
J
no: (/370 - 43 /Re1LP Dated26.09.2023 B

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

3] CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Divya Pandita, Advocate .

...... for information and necessary action. \ o »—"}/j
T
~ o

Registrar,(Administration)
o
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Registrar (Administration)
HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No/ &7 7'1025/RG/LP Dated: 94. -09-2023

It is hereby notified that vide High Court Order Dated 2%.09.2023

Ms. Gurneet Kour
D/O Surinder Singh
R/O Bank Colony, Talab Tillo, Tehsil Jammu West District Jammu-180002

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-956-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

¥

By Order \

ﬁ—ééistr dministration)
No: (IJE J09- S§ /RGILP Dated6.09.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi .
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu. .
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ . _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Gurneet Kour, Advocate .
for information and necessary action.

e ”’/:U@},W/Q
o LN
Registrar (Administration)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 2160 sh)RGILP Dated:—09-2023

It is hereby notified that vide High Court Order Dated 2% .09.2023

Ms. Huzyfa Rubeen
D/O Nisar Ahmed Rather
R/O Krawah, Banihal,House No.81, Tehsil Banihal, District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-957-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before. /
Nyl
oL n Y )

By Order
letrar

dministration)

)

No:YUDS7 - 1R /RGP Datedd$09.2023 -

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Ramban. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ _ _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Ms. Huzyfa Rubeen, Advocate .
...... for information and necessary action. \ %@
\(ﬁﬂ/ 3/&\
Reglstrar

ministration)
K
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No &S 4\ raiLp Dated: 35 -09-2023

It is hereby notified that vide High Court Order Dated 2£.09.2023

Mr. Irfan Manzoor Danak

S/O Manzoor Ahmed Danak

R/O H.No.06 near Govt. Primary School Nopachi, Danak Mohalla, Nowpachi,
Tehsil Marwah, District Kishtwar-182204

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-958-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencel/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \ e
. \/ '

Registrar (Administration)

A
No MUY Do /RGP Dated)$-09.2023 is

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi _

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kishtwar. _

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uplcading on
the official website. _ _ _

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Irfan Manzoor Danak, Advocate X

for information and necessary action.

. 5,’5\)2%(0 "\\(/‘"\;4’)/
I@gistrar' Administration)
e~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok K

PROVISIONAL
ENROLLMENT

NOTIFICATION
NoX/4S @/f) 22>},  /RGILP Dated: DJ-+09-2023

It is hereby notified that vide High Court Order Dated 26.09.2023

Mr. Karan Singh

S/0O Krishan Singh

R/O Vill. Sungal (Lehar), Tehsil Akhnoor, District Jammu,

A/P Wd.No.9, House No.211, Oppo. Telephone Exchange, Akhnoor, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-959-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

.

Hi

JI» /
By Order !
L Q‘A/n

. /
ﬂ_. \(m/4
Reglstrag/ ministration)
No 188/ —Y) ReiLP Dateq 09,2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Karan Singh, Advocate
...... for information and necessary action.

T
Rem(sé%q mstratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
L ENROLLMENT

NOTIFICATION
No:D{ 66 @6 DoY?. IRGILP Dated: >4} -09-2023

It is hereby notified that vide High Court Order Dated 2¢.09.2023

Ms. Kareena Tahir

D/O Tahir Qayoom

R/O Ward No.7, Village Dharampura, Tehsil Bhaderwah, District Doda-
182222

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this naotification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-960-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \ o D "

A\

Registrar ministration)
" Y.
No: — /RG/LP Dated%ﬁQ.ZOZ.?

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association Bhaderwah.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Kareena Tahir, Advocate
...... for information and necessary action.
1

o g
Registrar,(Administration)
& &
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:2L 67 “D3RGILP Dated: -3--09-2023

It is hereby notified that vide High Court Order Dated 2¢.09.2023

Ms. Khushboo Abrol
D/O Sunil Abrol
R/0 95/8, Greater Kailash, Tehsil & District Jammu-180011

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/lher name has been entered under serial

No.JK-961-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order : ‘ o o ny
raw B L‘Q

Registrar (Administration

d E )

No: {1326 -4>  /RGILP Dated>&-09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ .
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Khushboo Abrol, Advocate
for information and necessary action. \

o - ‘/2“
Y =

I?(?g.istrar (Administration

—
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No b8 49Y) IRG/LP Dated: >409-2023

It is hereby notified that vide High Court Order Dated £ .09.2023

Ms. Khushboo Sharma
D/O Tarsem Lal Sharma
R/O 140/B, Bhawani Nagar, Talab Tillo, Tehsil & District Jammu-180002

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-962-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
By Order , I Ry
ﬁggistra Administration)
L
No: YUY -So /RGP Dated )-809.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu. _

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _ _

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Khushboo Sharma, Advocate
for information and necessary action.

\

@gistramation)
e




24

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL
ENROLLMENT

e |

NOTIFICATION
No-A 6 Q’Bla)% IRG/LP Dated: 2-%~09-2023

It is hereby notified that vide High Court Order Dated € .09.2023

Mr. Kamran Khalid
S/0O Khalid Jahangir
R/O W.No.4, Batote, Tehsil Batote, District Ramban-182143

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-963-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \ CM%«‘E‘)
239 \urd/
¥

Registra ministration)
No:(4UN S -§6 /RGILP Dated) §09.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Ramban.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Kamran Khalid, Advocate

...... for information and necessary action. ) ,
i\ Y
) — 7 Ak
Registrar (Administration)
LV
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k Kk

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2| 76  |RGILP Dated: >£—-09-2023

It is hereby notified that vide High Court Order Dated 2¢.09.2023

Mr. Mohd Imran
S/0O Razaq Ahmed
R/O Potha, Tehsil Surankote, District Poonch,

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-964-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

h)

By Order \ cv‘%';
gi M sl
I@gistra ministration)
74

No:4 > & 762 /RG/LP Dated >309.2023 -

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ _ _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7.  Mr. Mohd Imran, Advocate ;

—

...... for information and necessary action. Wl
or info i ry '%ﬁi}
Registrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

NoDt 7/ #hd)ReiLP Dated:}é: -09-2023

It is hereby notified that vide High Court Order Dated 24.09.2023

Mr. Mohd Abuzar
S/O Mohd Hassan
R/O H.No.55, Village Kaksar, Tehsil & District Kargil-194103

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-965-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \ o W
o PANE
Rr;gistrmstration)

y

No: Y4264 "7 p /RG/LP Dated§:09.2023 -

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Kargil. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . .
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
/
A D

7. Mr. Mohd Abuzar, Advocate
for information and necessary action.
7’ )
Registrar (Administration)

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2/ 72 a% 2023 IRG/LP Dated: 2§ -09-2023
/

It is hereby notified that vide High Court Order Dated 24.09.2023

Ms. Mehvish Khatana
D/O Abdul Khaliq
R/O Raza Nagar, Chinore, Tehsil Jaimmu North, District Jammu-180013

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-966-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Ord \ oy
y Order \ 'WK)
=

Registr qy ministration)

No: /-4 U2 /- 74 /IRG/LP Dated < §09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Jammu.

) CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Mehvish Khatana, Advocate

...... for information and necessary action. \ \/J" —
o e P

A i L7
) , 1O
Regiétﬁra\@ﬁmﬁistratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 21 F3 o%gp;a/RG/Lp Dated: 2 -09-2023
)

It is hereby notified that vide High Court Order Dated 24.09.2023

Mr. Manjeet Singh
S/O Hans Raj
R/O Village Sana, Tehsil Batote, District Ramban-182143

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-967-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

A A

)
3 W;"//D(g\/")/
— ~7LQ
Registrar, ministration)

No: 9[702 77-83 IRG/ILP Dated 2§.09.2023 ﬁi&/

g

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ramban.

3. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Manjeet Singh, Advocate
...... for information and necessary action. oA

- \\H’A/ A
o AR
Registrar-tAdministration)

By,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION

No:// :}Lfﬁ/;[IRGILP Dated: 9 ﬁ -09-2023

It is hereby notified that vide High Court Order Dated 24.09.2023

Mr. Mohd Imran Malik
S/O Mohd Abdullah
R/O Udhyanpur, Tehsil Bharath Bagla, District Doda-182202

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-968-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order 3 M
" A" A

A\

—
Registrar (Administration)

No: U4 2 §3-39/R6/LP Dated 2§.09.2023 B

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Bhaderwah. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. ' _
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mohd Imran Malik, Advocate
for information and necessary action. \
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: .0 ) 75 e%/,,Za}% IRGILP Dated:.2,§, -09-2023
J

It is hereby notified that vide High Court Order Dated 2¢.09.2023

Ms. Medhia Mintoo

D/O Manzoor Ahmed Mintoo

R/O Near Filter Plant, Semna Colony, Kishtwar, Tehsil & District Kishtwar-
180001

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-969-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencel/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order o ,ec)(-}/)
" LJO
Registrar(Administration)

A
No: §4.090 - )4 RGILP Dated 26,09.2023
Copy forwarded to the: -
1 Principal District and Sessions Judge, Kishtwar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Kishtwar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Medhia Mintoo, Advocate
...... for information and necessary action. };

O
Registrarvdminlstratlon)
{
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:2 W 0 *HL9YURGILP Dated: - -09-2023

It is hereby notified that vide High Court Order Dated >-¢.09.2023

Mr. Manas Gandhi
S/O Kartar Chand Gandhi
R/O Kot, Tehsil Bhalwal, District Jammu-181122

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-970-2023 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \\/ '

ran

Ri%ﬂmdministration)
No: Y1056 /RGP Datedd&-09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4 President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _ -

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Manas Gandhi, Advocate

...... for information and necessary action. \ [N‘/J‘ -/73/9
. \ 0 O>
LA

istrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ROVISIONAL
ENROLLMENT

NOTIFICATION
No: 2\ ‘2433—05/3 /RGILP Dated:  §-09-2023

It is hereby notified that vide High Court Order Dated 24 .09.2023

Mr. Mohd Akhyar
S/O Mohd Sadiq Parrey
R/O W.No.3, Batote, Tehsil Batote, District Ramban-182143

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-971-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

/
By Order ﬂ”’)/ /
: - LL
e

Registrar (Administration)

noyNT727-8 0 reip Dated) So.2023 % g

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ramban.

3] CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Mohd Akhyar, Advocate

...... for information and necessary action. \ uf‘ i
A

-

Registrar (Administration)

[
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: 2\ %)@}3 /RGILP Dated: 3-57-09-2023

It is hereby notified that vide High Court Order Dated 24.09.2023

Mr. Mayank Bali
S/O Rakesh Bali
R/O 381, Sector-5, Channi Himmat, Tehsil & District Jammu-180015

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-972-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

N
e
— N
Registrar (Administration)

o4 X7 Y —SvoreLP Dated o) 09.2023 /% y

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
3) CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mayank Bali, Advocate
...... for information and necessary action.

< . .
Registrar (Administration)

,/‘éwqj
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: D\ “Qs N eV 2 /RGI/LP Dated: DX -09-2023

It is hereby notified that vide High Court Order Dated 26.09.2023

Mr. Mohd Younis
S/O Mohd Bashir
R/O Rehtal, Tehsil & District Rajouri-185132

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-973-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Ord ey
y Order B //“:fﬁ/%

e
Registrar (Administration)

NoU2Kel—o & /RGP Dated33-00.2023 %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Mohd Younis, Advocate ’
Vs 59,
2 R
Registrar inistration)

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:DJ /4 i&o@ G/LP Dated: D 3~09-2023

It is hereby notified that vide High Court Order Dated 4.09.2023

Ms. Mansi Salaria
D/O Joginder Singh

R/O H.No.28, Kothi Morh (Chak Chuha), Tehsil Bishnah, District Jammu-
181133

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-974-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order A

{7 . - - | ’;-
Regjstrar (Administration)

NoY2& 67— | 2 /RG/LP Dated)§-09.2023 z/‘

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi .

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Mansi Salaria, Advocate

...... for information and necessary action. \ o
\ A~ /Cfﬂ

=1

G " LD

Zg/isiar ministration)

v

AD
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

PROVISIONAL
ENROLLMENT

NOTIFICATION
NoD MY 2h S ey Re/LP Dated: Df—08-2023

It is hereby notified that vide High Court Order Dated 26.09.2023

Ms. Neha Kumari

D/O Bhagwan Singh

R/O Nagliyan, Garnai, Tehsil & District Udhampur,

A/P G/5, Shanti Nagar, Toph-Sherkhania, Jammu-180001

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
iIssuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-975-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

. o
By Order <N
’ , ot R
‘/‘\ s

Régistrar dministration)

nodj 3%/ Y =)o /RGILP Dated )§09.2023 %3

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Udhampur.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Neha Kumari, Advocate

..... i i -O . ) -3t
......for information and necessary action \ A ("LD
\ il i
Registra ministration)

230
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

PROVISIONAL |
ENROLLMENT

NOTIFICATION

No:DIE @éj,ms[% /RGILP Dated: 2. 3-09-2023

It is hereby notified that vide High Court Order Dated 26 .09.2023

Ms. Nandita Singh
D/O Rakesh Singh Slathia
R/O House No.222, Street No.8, Talab Tillo, Jammu-180001

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-976-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

"
By Order el D
\\/‘ (\\ /Q"c\
Lo

-
Registrar (Administration)

Nol38 | —Df5 RGP Dated.3§-09.2023 % 4

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Nandita Singh, Advocate ‘ -
...... for information and necessary action. M
\/ pitd
| e

Registrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2| B‘%MSIRG/LP Dated: >§—-09-2023

It is hereby notified that vide High Court Order Dated >¢ .09.2023

Mr. Nishant Verma
S/O Sanjay Verma
R/O Qtr. No.293, Rehari Colony, Jammu-180005

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-977-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Ord S
y vrder \/0\’/7,.&«\/[/
‘ ~
ol /igb/

Registrar (Administration)
No: UG-, /RG/LP Dated 2869.2023 Zf

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ . '
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Nishant Verma, Advocate '
...... for information and necessary action. /

O fi&{ﬂ% )

ﬁ/zié_is\trar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk

PROVISIONAL
ENROLLMENT

NOTIFICATION

No2\\T AN > e\, /RGILP Dated: ) §~09-2023

It is hereby notified that vide High Court Order Dated 3£ .09.2023

Mr. Namankait Singh
S/O Gurmeet Singh
R/O H.No.288, Digiana Camp, Tehsil Jammu South, District Jammu-180010

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-978-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

)
el L

Registrar{Administration)

No: AR Y-l /RG/LP Dated $-09.2023 /%’e,)w

Copy forwarded to the: -

Advocate is ordered there before.

By Order

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Namankait Singh, Advocate
...... for information and necessary action. \

\
3

/7 . X\ 7 X
Registrar{Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: X IRGILP Dated: 2-£~09-2023

It is hereby notified that vide High Court Order Dated )% .09.2023

Mr. Naseer Ahmed
S/O Shakil Ahmed
R/O Dhara Sanwala, Tehsil & District Rajouri-185151

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-979-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
X
Regzi(fdmmlstratlon)
N0 XKUY 4 /RGP Dated) £09.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Rajouri. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Naseer Ahmed, Advocate
for information and necessary action.

O\"/L,\

e inistration)

?i:trar

T ')J
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:2M A e ra/Lp Dated: % -09-2023

It is hereby notified that vide High Court Order Dated 2¢.09.2023

Mr. Owais Bukhari
S/O Syed Mushtaq Ahmed
R/O Pamrote, Tehsil Surankote, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/lher name has been entered under serial

No.JK-980-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

S =
» ~ ~ )V
By Order \//CN: A4
e

R?.isiar (Administration)
No W& 7— S 2 /RGP Dated 28092023

Copy forwarded to the: - |

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Poonch. _

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _ _ _

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Owais Bukhari, Advocate

for information and necessary action. ¢

R?Z-iitr\ar (Administration)
\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No2L12.0 of298G/LP Dated: 2 .09-2023

It is hereby notified that vide High Court Order Dated 1¢.09.2023

Mr. Parvaiz Ahmed
S/O Mohd Maqsood
R/O Channa, Khour, Sungri, Tehsil Chassana, District Reasi-182315

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-981-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order Y , -
\_//~’}~Q o

Registrar (Administration)

(N
No: M2 ESU—-60 /RG/LP Dated>%09.2023 ‘%}?
Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Reasi.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ _
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Parvaiz Ahmed, Advocate
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

; —
PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2\).\ QQ%LL@S&/RG/LP Dated:>§-09-2023

It is hereby notified that vide High Court Order Dated 26.09.2023

Mr. Paras Kapahi
S/O Parveen Kapahi
R/O H.No.138, Sec.7, Trikuta Nagar, Jammu-180020

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-982-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \

\ Y 7 ﬁ;
Registr ministration)

NoMIKEL =67 /rep Dated_"09.2023 %7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Paras Kapahi, Advocate

...... for information and necessary action.
\%\M N ¥

- -
Regist dministration)

DR
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

PROVISIONAL
ENROLLMENT

——

NOTIFICATION
No: o2/ 22 “Z’ 20,3 IRGILP Dated: 18.-09-2023

It is hereby notified that vide High Court Order Dated 2£.09.2023

Ms. Padma Lhadol

D/O Jigmath Dorjay

R/O Hongchat, Lungmi, Reging, Karsha,Padum, Zanskar, Kargil UT Ladakh,
Teshil Zanskar, District Kargil

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-983-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

S
By Order | \\ 'Cﬁj’\/g}é/r)

Registrar (Administration)

No: “’/ 3868 -7S/RG/LP Dated 2§.09.2023 %ﬁ

Copy forwarded to the: -

1.
2.
3.

4.
5.

Principal District and Sessions Judge, Kargil.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Kargil.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Padma Lhadol, Advocate

...... for information and necessary action. A

o
\ ~ s T

s
1 fm

-
Registrar (Administration)
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Registrar (Administration)

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:)/23 []#:43/IRGILP Dated: 9. -09-2023

It is hereby notified that vide High Court Order Dated >4.09.2023

Ms. Prakriti Gupta
D/O Kuldeep Raj Gupta
R/O 801 Tulip Tower, Ansals Grace, Sanik colony, Tehsil& District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-984-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

b ~”}‘ v 0 /\
By Order \ W d
\/ )3

-
4

Registrar {(Administration)
No: ffj@% - 93- /RG/LP Dated 3(.09.2023 X/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Prakriti Gupta, Advocate , ,
...... for information and necessary action.\\ %

i~
L

Régistrar {(Administration)

/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 212Y *F 302> IRGILP Dated: 38~ -09-2023

It is hereby notified that vide High Court Order Dated 26.09.2023

Mr. Ravinder Singh |
S/O Dharbar Singh
R/O Kud, Mall Road,Tehsil Chenani, District Udhampur-182142

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-985-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

i

By Order

/—) ) - -
Registrar (Administration)

No: Y3804-9/ /reiLp Dated 26.09.2023 /ﬁﬁ?f%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Udhampur.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Ravinder Singh, Advocate

...... for information and necessary action. % < ¢
B

Registrar (Administration)

h
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: U268 2T 2023 IRGILP Dated: 24 -09-2023

It is hereby notified that vide High Court Order Dated 2¢.09.2023

Mr. Ramnik Singh
S/0O Daljeet Singh
R/O Kathar, P.O Pindi, Tehsil Arnia, District Jammu-181131

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-986-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. ,

_‘!J
By Order \\/%
. E8Y
Registrar (Administration)

No: 93 900 - 07 /RG/LP Dated 28.09.2023 %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Ramnik Singh, Advocate

...... for information and necessary action

\ e

-
Registra dministration)

el
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% *

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 21285 0’@" o005 ~IRGILP Dated: 2§ -09-2023

It is hereby notified that vide High Court Order Dated 2£.09.2023

Ms. Rubia Riaz

D/O Riaz Ahmed

R/O Mohalla Uchhad, H.No.13, P/O Uchhad, Tehsil Mankote, District
Poonch-185211

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-987-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \/ &/mf)

Reglstrar (Administration)

No: ‘I/B 892- 99-/re/1P Dated 2809.2023 /“%fﬁ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of india, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Rubia Riaz, Advocate
...... for information and necessary action.

\ Sy
iy

- Li\,{;{" 2/

Registra inistration)

D3
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL
ENROLLMENT

S —————————————

NOTIFICATION

No: 21SE @Z 2023 IRGILP Dated: 14- -09-2023

It is hereby notified that vide High Court Order Dated 2£.09.2023

Mr. Rahul Mahajan
S/O Rakesh Mahajan |
R/O H.No.109, Lane No.2, Near BEE ENN Hospital, Talab Tillo, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-988-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order ?\‘\ e
i Pl
Registrar (Administration)

No: QL/ 1UL- Y9 RGP Dated 30-09.2023 %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&KHigh Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Rahul Mahajan, Advocate

...... for information and necessary action. \
e o )
Registrar ministration)

<2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:i2YF 7120 13/RGILP Dated: 24. -09-2023

It is hereby notified that vide High Court Order Dated 2¢ .09.2023

Ms. Rupali Sharma
D/O Romesh Kumar
R/O Village Teryol, Bhambla, Tehsil Pouni, District Reasi,

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-989-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

o~ DY,

o il
Registrar Adminisg/ation)

No: YUY 8 F5-83 /RGILP Dated 29.09.2023

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association Reasi. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Rupali Sharma, Advocate . =
...... for information and necessary action. oA KR?J}/?

. L‘% /Z i 7
@gistrar (Admig/istration)
4

(-
—
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAZ—II

ENROLLMENT

NOTIFICATION

No: ST 4 2023 IRGILP Dated: 2Q.-09-2023

It is hereby notified that vide High Court Order Dated 2¢.09.2023

Ms. Riya Aggarwal
D/O Anil Aggarwal
R/O H.No.148,Sec-1,Trikuta Nagar, Tehsil & District Jammu-180020

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-990-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \ o '/5@\«“})3
e ~o -
Registrar{Administration)

No: L/ £/ 18 0-S F/RG/ILP Dated J§.09.2023 /%ﬁ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Riya Aggarwal, Advocate

...... for information and necessary action. N . A ﬁ}/’/)
OAAAIN

Z . :
Reglstra\%/nmstratlon)
22
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:LYS ¢/ 2023/RGILP Dated: 28 -09-2023

It is hereby notified that vide High Court Order Dated 2¢.09.2023

Mr. Sayed Ruksar Ali Shah

S/O Aftab Hussain

R/O Village Gursai, Tehsil Mendhar, District Poonch

A/P Guru Tej Bahadur Nagar, Lane No.7, Malik Market, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-991-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

R/e}gist‘rg/(Admini tration)
iy
No: YU A0-EF /RGILP Dated 28.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _ _

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sayed Ruksar Ali Shah, Advocate

for information and necessary action. \

N .. .
Registrar (Admipistration)

L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: 2154 ”’] X025 IRGILP Dated: g(9.-09-2023

It is hereby notified that vide High Court Order Dated 2¢.09.2023

Ms. Ssanjnna Gupta

D/O Sanjay Gupta

R/O Ward No.24, Panchi Nagar, Rehari Colony, Tehsil & District Jammu-
180005

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-992-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencel/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order § m§
SR O
R?gistrWion)

No: [4 [{1S8-6S /RG/LP Dated29.09.2023 %}?

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Ssanjnna Gupta, Advocate

...... for information and necessary actior\ 0\/\/-«/‘” —
oy L
Registrar

dministration)

g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2159 “J2BIRGILP Dated: 99--09-2023

It is hereby notified that vide High Court Order Dated £ .09.2023

Ms. Sakshi Shan
D/O Rattan Lal
R/O Kulied (Lach Khazana), Tehsil & District Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/lher name has been entered under serial
No.JK-993-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

S,
By Order oS el

ReXﬁ' (Administration)
No: L/ U166 - 73 /RG/LP Dated1§.09.2023 ¢

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kishtwar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ _ _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Ms. Sakshi Shan, Advocate / :
...... for information and necessary action. \/ - M}
oo

(_\ .
Rfistrar (Administration)

——
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:24b6 4p<)3 /RGILP Dated: D&—~09-2023

It is hereby notified that vide High Court Order Dated % .09.2023

Mr. Sunil Kumar

S/O Sanjay Kumar

R/O Shiva, Shaja, Tehsil & District Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-994-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

S
By Order \/‘ % 2/

7

Rezstr;' (Administration)
No: YU 75K /RGP Dated)-§09.2023 ‘

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Doda.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. - _

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sunil Kumar, Advocate
for information and necessary action. ?

m ) - - -
Efijtrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: 24 bl %DQVZ /RGILP Dated:2-%=09-2023

It is hereby notified that vide High Court Order Dated 2£.09.2023

Mr. Shariq Mehmood
S/O Mohd Azad
R/O Village Janyar, Tehsil Haveli, District Poonch-185101

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-995-2023 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

’

—

By Order h\ o TN
. L e
. Th

Registrar (Administration)

No:UUIRS-Q) /RGP Dated §-09.2023 /%73

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Shariq Mehmood, Advocate
...... for information and necessary actiony o~

Registrar (Administration)

A2

’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:2233 ¢{30)3/RGILP Dated: 248, -09-2023

It is hereby notified that vide High Court Order Dated 1% .09.2023

Mr. Sanjay Singh Chib

S/O Kashmir Singh

R/O Rakh Baran near K.K. Delight (Banquet), Tehsil Bhalwal, District
Jammu-181206

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-996-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Ord \ 7"“'\“{}
y order \ ‘ P’,‘A‘/,"
oo A AR

Registrar (Admin%tration)
. 12
No: D380 1 /RGP Dated 24.09.2023 B

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Sanjay Singh Chib, Advocate \

for information and necessary action.

4

E\!
A

\

A\

/\ . -
Régistrar (Admigis/tratlon)
l

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:.2.2(/4 za’ﬁ)élRGlLP Dated: _A{ -09-2023

It is hereby notified that vide High Court Order Dated 2£.09.2023

Ms. Sudiksha
D/O Pratap Singh
R/O Ward No.16, Upper Saraswati Vihar, Kalibari, District Kathua-184101

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-997-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

Registrar (Adminisgration)
L

A
No: Y YR AQ-T¢ /RGILP Dated 18,09.2023 A=

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploadmg on

the official website. . _ _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Ms. Sudiksha, Advocate
for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION
Noblkb—%h\/g /RGILP Dated: £ 709-2023

It is hereby notified that vide High Court Order Dated 246.09.2023

Ms. Shreya Sharma
D/O Vikas Sharma
R/O 403/A, Gandhi Nagar, Tehsil & District Jammu-180004

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-998-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

¢

LR

By Order \
L
Registraﬁl(istratjion)

No:UYLA—D 0 /RGP Dated D09.2023 /%/ﬁ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Shreya Sharma, Advocate

j
...... for information and necessary action. % _ 4
d \ W

gist \)&‘d‘l‘/\ﬁ— .(Q'Q)

Registrar inistration)

[%@(ﬁ’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: DL B D Yronr Dated: O -09-2023

It is hereby notified that vide High Court Order Dated 2¢.09.2023

Ms. Sehrish Poswal
D/O Hassam Udin Poswal
R/O H.No.27, Naka Manjhari, Tehsil Mendhar, District Poonch-181152

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-999-2023 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order ey
tra |n|strat|on)

No: Y14 N o] —0(s /RGILP Dated Y570s. 2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. . _

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Sehrish Poswal, Advocate

...... for information and necessary action. \

7 '\ O
gg‘istrar mistratlon)

f*ag/D
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

———

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 127 C’j A023 IRGILP Dated: - -09-2023

It is hereby notified that vide High Court Order Dated 24 .09.2023

Ms. Samantha Sharma
D/O Parshotam Sharma
R/O H.No.10, Vikas Lane No.4, Talab Tillo, Tehsil & District Jammu-180002

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL..B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1000-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

A
By Order - V%
- S\

Registrar (Administration)

No: lf.iq 09 -1S" /RG/LP Dated 28.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Samantha Sharma, Advocate ,
...... for information and necessary action. —~ =

T

\\\TA/“%’UC‘”
. .. .=
Reglstri& dministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: /28 ‘{/7” A3 3- IRGILP Dated: 48--09-2023

It is hereby notified that vide High Court Order Dated ¢ .09.2023

Ms. Seerat Kapoor
D/O Neeraj Kapoor
R/O H.No.114/7, First Floor, Trikuta Nagar, Tehsil Bahu, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
iIssuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1001-2023 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \\/W’%‘“ﬁ,/ 23-1"2
m ) - - -

Registrar (Administration)

No: “1.3 916~ 23 /RG/LP Dated 28.09.2023

?.J
T

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Seerat Kapoor, Advocate

...... for information and necessary action. /
\ 0\/~ Q f’rQ\ L/>

P
Registrar {Administration)

OB
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /29 j/a%'%?&/RG/LP Dated: -.8--09-2023

It is hereby notified that vide High Court Order Dated 2£€ .09.2023

Mr. Sourav Badyal
S/O Rakesh Chander Badyal
R/O H.No.175, Old Janipur, Tehsil & District Jammu-180007

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/lher name has been entered under serial

No.JK-1002-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \/%\ L3 ‘
Pal l%

Registrar (4Administration)

/

No: 4393 L -3 | /RG/LP Dated 28.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ _
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Sourav Badyal, Advocate A
...... for information and necessary actio%
£ ';)/
| R

- - ,
Registrar (Administration)

¥
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:l 130 ﬁ?%/RG/LP Dated: 28- -09-2023

It is hereby notified that vide High Court Order Dated 2¢ .09.2023

Ms. Thukstan Chondol
D/O Nawang Namgyal
R/O Phan-PA, Tehsil Khaltsi, District Leh-194106

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-1003-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order o
d \/«iw {@%’lf)
) .
Registrar Qdministration)

if=

No: 93932 -39 /RG/LP Dated9.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Leh.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ -
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Thukstan Chondol, Advocate
for information and necessary action.

______ L
£R

Rggis.trar’ﬁ dministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:2/3/ géo,z.a IRG/LP Dated: J§--09-2023

It is hereby notified that vide High Court Order Dated 26 .09.2023

Mr. Vikas Sharma

S/O Raj Kumar

R/O V.P.O Jatwal, Tehsil Ghagwal, District Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1004-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
T
By Order o e )

¥ )
Registrar (Administration)

e

No: 1390 - 47 /RGP Dated 99.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Samba.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Vikas Sharma, Advocate ' .

...... for information and necessary action. S /

N -
Registrar (Administration)
32
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2132 ‘ZfﬂDJ}IRG/LP Dated: ¢ §- -09-2023

It is hereby notified that vide High Court Order Dated 2< .09.2023

Mr. Vinay Bhagat
S/O Om Parkash
R/O Ward No.5, House No.31, Ram Gali, Tehsil & District Reasi-182311

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1005-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order AN g
AR

—
Registrar (Administration)

No: 1139 /4~ 5< /IRGILP Dated 28.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Reasi.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7.  Mr. Vinay Bhagat, Advocate

...... for information and necessary action. /
oL e
PR A

R?giétrar dministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

NO:r?/ 33 "{720,23IRGILP Dated: 2 §.-09-2023

It is hereby notified that vide High Court Order Dated 2¢ .09.2023

Mr. Vishav Majotra

S/O Subash

R/O Village Gharana, Tehsil Suchetgarh, District Jammu
A/P Ward No.11, H.No.26, R.S. Pura District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1006-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

J/; g
By Order \//ﬁf/j
TR

P
Registrar (Administration)

No:Y398E. £3- /RG/LP Dated 24.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu. _
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ _
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Vishav Majotra, Advocate _ ’
...... for information and necessary action. o 29
v W)’Q Sl

Reaisirar (Administration)

@L/g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: /3¢ ’z 2043~ IRGILP Dated: Q. -09-2023

It is hereby notified that vide High Court Order Dated 26.09.2023

Mr. Zaffer Iqbal
S/O Mohd Sharief
R/O Village Chandak, Tehsil Haveli, District Poonch-185101

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1007-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

)

By Ord A

y Order \m/.mm-m
ey
Registra%& dministration)

No:U39bY - F/-/RG/LP Dated j9.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Zaffer Iqbal, Advocate

g

\

...... for information and necessary action. o

‘W/O.
-y — N
Reglst/r)a@é dministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /35 "V/ZQBIRGILP Dated: 2.8 -09-2023

It is hereby notified that vide High Court Order Dated < .09.2023

Mr. Zakir Hussain

S/O Abdul Rashid , '
R/O Near Govt. Middle School, Janglanoo,Tehsil Kotranka, District Rajouri-
185233

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-1008-2023 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

I?égistrar Administration)
No: Y3973 - 79-/RG/LP Dated 39:09.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. 5 . .
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Zakir Hussain, Advocate _
for information and necessary actiqn.

{RZQistrar Administration)

D
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AIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:l{38 77 18 3/RG/LP Dated: 2&-~-09-2023

It is hereby notified that vide High Court Order Dated 24.09.2023

Mr. Aadil Ahmad Mir
S/O Fojdar Mir
R/O Rawathpora Tehsil Kralpora District Kupwara-193224

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1009-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
P 4

By Order \/ w‘%
P )\% A

Registrar (Administration)

oK
No: /3940-0F /RG/LP Dated 28.09.2023 -
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Kupwara.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ .
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Aadil Ahmad Mir, Advocate

...... for information and necessary actior\; / 5
v o8

/) , R
Registrar {Administration)

/

ha
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2/37F {/1?20.,23~/RG/LP Dated: L8~ -09-2023

It is hereby notified that vide High Court Order Dated 2£ .09.2023

Ms. Arfa Aslam Khan
D/O Mohammad Aslam Khan
R/O Botshah Mohalla Lal Bazar, Tehsil Eidgah, District Sriangar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1010-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

] /
N .
By Order % //(}/‘)
. 4}\@\ ,«xf‘“\ |
e . ; |
Registrar (Administration)
No: 43988 -95 /RG/LP Dated 38:09.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, PresidentJ&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Arfa Aslam Khan, Advocate

...... for information and necessary action. /
=S V)
Registrar ministration)

/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 138 ZfzazleG/LP Dated: o/8--09-2023

It is hereby notified that vide High Court Order Dated 24.09.2023

Mr. Aadil Rashid Malik
S/O Abdul Rashid Malik
R/O Tumberhama Tehsil Tangmarg District Baramaulla-193402

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her nhame has been entered under serial

No.JK-1011-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

Y

ot P,

By Order \ ////1533/’{“‘ e

Reglstrar (Administration)

No:113994-Utse3/RGILP Dated 14.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla. _

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ _
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Aadil Rashid Malik, Advocate
for information and necessary action.

. \N "fél V/)

Rgistrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:?/39 27,2415 IRG/LP Dated: 24 -09-2023

It is hereby notified that vide High Court Order Dated 24.09.2023

Mr. Ahsan Ahmad Kozgar

S/O Mohammad Ashraf Kozgar

R/O Laigari Doori Tehsil Eidgah District Srinagar-190002

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1012-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order /
d \/10\/‘1%’06\?)/,)

ﬁ/;g'istr?éi(Administration)

No:L14100Y - |/ -/RG/LP Dated 19.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar. _
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Ahsan Ahmad Kozgar, Advocate .

...... for information and necessary action. P e
- 1D
Registr dministration)

—

e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Q1440 02?’ L2 3 IRGILP Dated: o &§--09-2023

It is hereby notified that vide High Court Order Dated 26.09.2023

Ms. Arzoo Jan
D/O Abdul Gani Itoo
R/O Qazigund Upper Bazar, Tehsil Qazigund, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1013-2023 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

s

By Ord V,,, '
y Order _ A v@’r\ﬁ
- AVl
Registra ministration)
v

No: YY1 012~ 19 RGP Dated 28.09.2023 -

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Arzoo Jan, Advocate ,
...... for information and necessary action. el
oL Q\,_..L)
£ 2R
Registrar (Administration)

-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: I H i if',ﬁlc"ﬁ 3 -IRGILP Dated: 1§ -09-2023

It is hereby notified that vide High Court Order Dated 26.09.2023

Mr. Asif Bashir Wani
S/O Bashir Ahmad Wani
R/O Yamrach Yaripora, Tehsil Yaripora District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1014-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
o
Registrar
no: Lt 8.20- d 7-/RG/LP Dated 2{).09.2023
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kulgam.

3) CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Asif Bashir Wani, Advocate

...... for information and necessary action. e
T )
By 2

R’Qgistrar ministration)
—
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2142 9223 IRG/LP Dated: 2 §--08-2023

It is hereby notified that vide High Court Order Dated 2¢.09.2023

Ms. Afreen Sarwar

D/O Gh Sarwar Shah

R/O 663, Umer Coloney Near BSNL Exchange, Tehsil Srinagar Central
District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notiﬁéation, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1015-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

2
By Order \ %% D
Py \/ SN
Registrar (Administration)
B

No: ‘l4 ) 028-35 /RGILP Dated?§.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Afreen Sarwar, Advocate ,
...... for information and necessary action. _

v~ .
Registrar ministration)

8&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2/ Y3 GZf' L0223 [RGILP Dated: 3.8 -09-2023

it is hereby notified that vide High Court Order Dated 26.09.2023

Ms. Asloub Tariq
D/O Tariq Ahmad Beigh
R/O Shahi Mohalla Awanta Bhawan Soura Tehsil Eidgah District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1016-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

»

J ,
By Order \ KA D
ek AR
Registrar (Administration)
no: Ll 6 o -UT/Re/LP Dated 38.09.2023 ~
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Asloub Tariq, Advocate

...... for information and necessary action. N

cgis \(M/UJI/"‘”Q\:D
Registra@ mistration}%'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 214t} 2] 102 3- IRGILP Dated: 28 -09-2023

It is hereby notified that vide High Court Order Dated 26.09.2023

Ms. Arshia Javid
D/O Javid Zargar
R/O Firdous Colony Buchpora, Tehsil Eidgah District Srinagar

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1017-2023 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

’

/
By Order " J'A/QV,’)/?
o i
Registrar &lmimstratlon)

No:Z{ be 4. $S/RGILP Dated 26.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. - Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Ms. Arshia Javid, Advocate )
...... for information and necessary action. ,/'

% rCfg\ " D(?

I%gistr%é(Administratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2/U§ z?misG/LP Dated: 24- -09-2023

It is hereby notified that vide High Court Order Dated 2 .09.2023

Ms. Areeba Ahad

D/O Abdul Ahad Bhat

R/O Baghwanpora Barbarshah, Mohalla Al Saboor Masjid, Tehsil Sringar
South, District Sriangar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1018-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order : yf% '\/r>
P ‘ // 1-(;\\ A
Registrar{Administration)
£

no: 1105663 RGP Dated 28.09.2023 -

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi _

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Areeba Ahad, Advocate

——

...... for information and necessary action o
% -

I@gistrar (Administration)
4
o

o

el

e

J
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /44 ?ZoxﬁRG/LP Dated: ;8- -09-2023

It is hereby notified that vide High Court Order Dated 26.09.2023

Ms. Anam Ejaz

D/O Hafiz Ejaz Ahmed

R/O H.No.64/L Shah-e-Hamdan Colony Naik Bagh Natipra,Tehsil & District
Srinagar ‘

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1019-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \/ W\J/V%

oY
Pl o f%_
Registrar (Administration)

8K

No: L/ bo A Lf - F(-/RG/LP Dated J5:09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Anam Ejaz, Advocate /
...... for information and necessary action. /,:\,)}
o1

ﬁggistra ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

p————

NOTIFICATION

No: /U 7 *’Z’ V" 202 3. IRGILP Dated: 24 - -09-2023

It is hereby notified that vide High Court Order Dated 2¢.09.2023

Ms. Anjum Bashir
D/O Bashir Ahmad Parray
R/O Friends Colony HMT, Tehsil Central Shalteng District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1020-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order /
' o 'XEQ"Q‘SF}D
F{ggistra dministration)

s
No: U (/0 72- 79 /RG/LP Dated 38.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Anjum Bashir, Advocate

...... for information and necessary action. /
\_/\ M P"Q\{I- 3
2D

-
Registrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:21Y8 Y/J¥3/IRGILP Dated: 28 --09-2023

It is hereby notified that vide High Court Order Dated 26.09.2023

Mr. Arshad Hussain Malik
S/O Mohd Amin Malik _
R/O Yaripora, Dalgate Mohalla, Tehsil Yaripora District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1021-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

/

o _
By Order S "/;Lx'?

Registrar (Administration)

b

No: 11 68 0-9F/RG/LP Dated 28.09.2023 <

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Kulgam. _
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Arshad Hussain Malik, Advocate

for information and necessary action. o

fl?e.gistr f (Administration)

i<

2>

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:2/Y49 ‘:]ZOBIRGILP Dated: 2 3--09-2023

It is hereby notified that vide High Court Order Dated >4.09.2023

Mr. Aabid Mushtaq Wani
S/O Mushtaq Ahmad Wani
R/O Treran Mohalla, Tehsil Tangmarg District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1022-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

’ /
By Order Mj D

L A

el :
Registrar (Clsxdministration)

No: (ﬂ{ 088 - 9S/RG/LP Dated 28.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _ _

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Aabid Mushtaq Wani, Advocate ‘

...... for information and necessary actiqn. %}

N
v ’1/(@/0

/Rzéistrar dministration)

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:ﬂ’f 0 ‘?f,ZQBIRGILP Dated: 2@ --09-2023

It is hereby notified that vide High Court Order Dated 2¢.09.2023

Mr. Azim Rafiq

S/O Rafiq Ahmad Peer

R/O Syed Abad, Peer Mohalla, Tehsil Aripal District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/lher name has been entered under serial

No.JK-1023-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \1/‘ T h Yy
-7 RSN
Registrar (Administration)
No: U/ Y 09b- 103 RG/LP Dated5:09.2023 -~
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Pulwama
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . _ _
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Azim Rafiq, Advocate

...... for information and necessary action. Mﬂ)
w3 (\3 ATQ{ '
- T
Registra ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2151 %fJ03/RGILP Dated: 28--09-2023

It is hereby notified that vide High Court Order Dated 24.09.2023

Mr. Azhar Latif

S/O Latif Ahmad Dhobi

R/O Pazwalpora, Shalimar, Dhobi Mohalla, Tehsil Srinagar (North) &
District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His’her name has been entered under serial

No.JK-1024-2023 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \/QW
i
Registrar (Administration)

No: YU 10Y- /1 - /RGILP Dated 38.09.2023 -

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi _

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Azhar Latif, Advocate , _

for information and necessary action. \

\
> \/
Registrar (Administration)

’)v M
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2/52 7 423IRGILP Dated: 18 --09-2023

It is hereby notified that vide High Court Order Dated 24.09.2023

Mr. Aadil Zahoor Dar
S/O Zahoor Ahmad Dar
R/O Kulgam, Mohalla Ashmuji, Tehsil & District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-1025-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

~
el SR
/”,}_@%

Administration)

Advocate is ordered there before.

By Order

Registrar

No: Q D112 - | 7-/RG/LP Dated28.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kulgam.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Aadil Zahoor Dar, Advocate

for information and necessary action.\

V
...... 5
- L& =
Reg|strar (Admlnlstratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: /.53 "f 2023 IRGILP Dated: 24--09-2023

It is hereby notified that vide High Court Order Dated 2¢.09.2023

Mr. Ahtisham Zahoor
S/O Zahoor Ahmad Ahanger
R/O Ahnager Mohalla Dhobi Mohalla Bongam, Tehsil & District Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1026-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order . ’/(%779

25) i

a7 -
Registrar inistration)
<

vo: Y118 - S renrp DatedQﬁ.og 2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Shopian.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Ahtisham Zahoor, Advocate
...... for information and necessary action. th)

@,«,

Reglstrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISI NAL
__ENROLLMENT

NOTIFICATION
No:_2)SY 7 2023 RGILP Dated: £8--09-2023

It is hereby notified that vide High Court Order Dated 2£.09.2023

Mr. Amaan Nissar
S/O Nissar Ahmad Najar
R/O Yarn Kadal, Seer Hamdan, Tehsil Mattan District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1027-2023 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \\/ N%

Reglstrar (Administration)

fc
No: Q $)26-33 /RG/LP Dated 20.09.2023 o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Amaan Nissar, Advocate

...... for information and necessary actlon

Reglst Mratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

——a—

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2/SS ¢f 1623 IRGILP Dated: 18 --09-2023

It is hereby notified that vide High Court Order Dated 2£.09.2023

Ms. Bisma Akhter
D/O Manzoor Ahmad Mir
R/O Peerbagh, Baghwanpora, Tehsil Chanapor Natipora District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1028-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order o ; :
AN —saar

/’) j .
Registrar (Administration)

&
No: L/ l 13 A/ - 81 /RG/LP Dated 28 .09.2023 =

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Bisma Akhter, Advocate

...... for information and necessary actiop.

o) 2R
Registrar (Administration)
/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:209| 4} IRGILP Dated: )4 -09-2023

It is hereby notified that vide High Court Order Dated ¢ .09.2023

Ms. Bisma Ashraf

D/O Mohd Ashraf Tantray '

R/O Narupora Kokernag, Tehsil Kokernag, District Anantnag

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1029-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \) -
<) <L =V
Registrar (Administration
ﬁ.o’(/

No:(jsfgg({ ) /RG/LP Dated§6.09.2023

Copy forwarded to the: - '

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi _

3. Manager, Government Press, Srinagar for publication in the nex. issue of

Government Gazette.
4. President, District Bar Association, Anantnag. _ o
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for ug oading on

the official website. _ _ _
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Bisma Ashraf, Advocate

...... for information and necessary action.X/\ ,

Regiistrar (Administration)
/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 33y ad rers /RGILP Dated: 3= -09-2023

It is hereby notified that vide High Court Order Dated2 (~.09.2023

Ms. Bhat Snober Mohammad
D/O Ghulam Mohammad Bhat
R/O Sulkoot, Kupwara, Tehsil & District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1030-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order P
Ot PPl
- 9
Registrar {Administration)
{ 15
No: 44384~  /RG/LP Dated %-.09.2023 i %\"
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Bhat Snober Mohammad, Advocate

...... for information and necessary action. /
CM- 'r)’]% (—}“)3
YN

-

m - - -
Registrar (Administration)

e %ﬁ\“
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2349 < «»¥RG/LP Dated: 3= -09-2023

It is hereby notified that vide High Court Order Dated 2 £.09.2023

Ms. Bilkees Rahim
D/O Abdul Rahim Shiekh
R/O Gundrazak Haril, Sheikh Mohalla, Tehsil Qalamabad, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1031-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \/7 — A/f}

Reglstrar (Admlnlstratlon)

Q¥
No: Y484: - 99 /RG/LP Dated 3s .09.2023 -
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Kupwara.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . _
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Bilkees Rahim, Advocate . )
...... for information and necessary acti i n. %/ 5
1.

Reglstrar (Administration)

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: JJSo Q/Q >  /IRG/LP Dated: 3s -09-2023

It is hereby notified that vide High Court Order Dated 2 £.09.2023

Ms. Duha Maqbool
D/O Mohd Magbool Lone
R/O Radbaugh,Tehsil Dragmulla, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1032-2023 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \/ %

2.8~
Reglstrar (Administration)

No: Y490e -+ /RG/LP Dated 2¢.09.2023 s %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

) CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Duha Maqbool, Advocate )

...... for information and necessary actiog.

- . .
Registrar ministration)

g 25y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 235 T}ﬂ Yord IRGILP Dated: 3¢ -09-2023

It is hereby notified that vide High Court Order Dated24.09.2023

Ms. Dar Naz Irshad
D/O Ali Mohammad Dar
R/O Kawari, Khushboo Colony, Tehsil Handwara, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1033-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

A -
By Order \ S SIS
el \(A/d LQ-
Registrar (Administration)
LW
No: Y4908 - | /RG/LP Dated 3°.09.2023 B %3
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Kupwara.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Dar Naz Irshad, Advocate
...... for information and necessary action. \

A

’:\\9
!

Rgg]istrar (Administration)

-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k Kk

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 23 Ca aj '-YRG/LP Dated: 2o -09-2023

It is hereby notified that vide High Court Order Dated 2£.09.2023

Ms. Durkshan Shakeel
D/O Mir Shakeel Ahmed .
R/O Khawajapora, Nowshera Tehsil Eidgah District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1034-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

J/ 7
! AT ;
By Order \/ ", ((;Q\ Y

Rééistrar Administration)
(P

No: 44416- +> /RG/LP Dated 3= .09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar. _
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ _
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Durkshan Shakeel, Advocate )

>

...... for information and necessary action N, 2N
\3 (_r\;%(")//
- pEY
Registrar (Administration)

il
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * Kk

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: >4 &/’}ovs /IRG/LP Dated: _3» -09-2023

It is hereby notified that vide High Court Order Dated 2¢.09.2023

Ms. Eravia Manzoor
D/O Manzoor Ahmad
R/O Housing Colony Bemina, Tehsil Central Shalteng District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1035-2023 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

—
By Order \\/ , /g@;,”)/()

S ")_ia
Registrar (Administration)

No: Ywaze 37 /RG/LP Dated 30 .09.2023 '

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Eravia Manzoor, Advocate
...... for information and necessary action

Ii?g'istrar( ministration)

IR
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: MS%“’Q Yoy-> /IRG/LP Dated: 2o -09-2023
)

5

It is hereby notified that vide High Court Order Dated 24 .09.2023

Mr. Farman Bashir
S/O Bashir Ahmad Dar
R/O Kulgam Ashumyji, Tehsil & District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1036-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order x /
y - PR 2D
ﬁ/:gistrar ministration)

No: MU8 #» -39 /RG/LP Dated 20.09.2023 2579

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kulgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Farman Bashir, Advocate

...... for information and necessary actiop.

oRzgistra inistration)

@ﬂ/@gzj 4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2>-5¢6 ‘L& > [RG/LP Dated: 2o -09-2023

It is hereby notified that vide High Court Order Dated 2£.09.2023

Ms. Falak Zahoor
D/O Zahoor Ahmad
R/O Kani Kadal, Chotta Bazar, Tehsil Srinagar South District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1037-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. .
V=N
By Order \ \/%f)

\»% i

Registrar (Administration)

No: ‘4948 -s¢ /RG/LP Dated 3-.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar. _
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ _ _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Falak Zahoor, Advocate ,

...... for information and necessary action. o N

Regis?all (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:1iS® “\{)%"SIRGILP Dated: 32 -09-2023

It is hereby notified that vide High Court Order Dated 2 £.09.2023

Ms. Farah Farooq
D/O Mohammad Farooq
R/O Gulshan Colony Pandach, Tehsil & District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1038-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \/ ‘
R AR AT

Registrar (Administration)

No: HYyqé6u-= /RG/LP Dated 3¢.09.2023 =

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi _

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Ganderbal. _
5.  CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ ' -
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Ms. Farah Farooq, Advocate
for information and necessary action.

— e
Registrar (Administration)

i

>
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2957 &(& oY /RG/LP Dated: 3s -09-2023

J

It is hereby notified that vide High Court Order Dated 26.09.2023

Mr. Furkan Akram
S/O Mohd Akram Mir
R/O Hunipora Chati Nehama Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1039-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

y
e
lg\/o’%”//

Advocate is ordered there before.

By Order

agl ]
Registrar (Administration)
! ( N
No: 44956- 62 /RG/LP Dated %-.09.2023 & %,VS
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Furkan Akram, Advocate ,

...... for information and necessary action. —
S
AL% r—G(Q\)

R@istrar (Administration) ;

B A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: )3SS a{ »»3/RG/LP Dated: 2~ -09-2023
\

It is hereby notified that vide High Court Order Dated 2£.09.2023

Mr. Faizan Khan
S/O Ashaq Hussain Khan
R/O Devi Angan, Hawal Tehsil Khanyar, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1040-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

/

_ ' D

By Order \/‘ Y
/)’

L
Registrar (Administration)
A

=~

No: Y494 -3 /RG/LP Dated 3¢.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar. _
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ - _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Faizan Khan, Advocate

...... for information and necessary action. - :{;/:
/{////-‘JQ;(’[’D
28 B

Registrar (f«dministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 125y a)>+21 /RG/LP Dated: 2. -09-2023

Itis hereby notified that vide High Court Order Dated 7 4.09.2023

Mr. Ferooz Ahmad Mantoo
S/O Javeed Ahmad Mantoo
R/O Trahpoo Akhran, Achabal, Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1041-2023 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order B oo ,-\\‘(gﬁ/zf)
e N
Registrar (Administration)
4
No: Y 42>~ 29 /RG/LP Dated 3..09.2023 "
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Anantnag.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ _ _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Ferooz Ahmad Mantoo, Advocate

...... for information and necessary action. .
: LY
I@gistrar Administration)

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2353 ?Ihm«isGILP Dated: 3o -09-2023

It is hereby notified that vide High Court Order Dated 2£.09.2023

Ms. Farzana Rasool

D/O Gulam Rasool Raja

R/O Shutra-Shahi-Teng (Behind New Sect.), Tehsil South Srinagar District
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1042-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order &\/ /Lg’zﬁ/y/\j

ol )
Registrar (Administration)

No: 449>y~ 2 /RG/LP Dated 3-.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Farzana Rasool Raja, Advocate

...... for information and necessary action. e )27
! {y\fv o~
- 0 9
Registrar ministration)

@k
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: >3é/ ;"»r}/RG/LP Dated: 3o -09-2023

It is hereby notified that vide High Court Order Dated 24.09.2023

Mr. Fasil Shabir Sofi
S/O Shabir Ahmad Sofi
R/O Braripora Gonipora Handwara, Tehsil Handwara District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1043-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order W%?
’ \17\/1 o
&)
Registra

dministration)

No: Yyags. 45 /RG/LP Dated 3¢.09.2023 g %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Fasil Shabir Sofi, Advocate

’
...... for information and necessary action. g.\//,.c\r-?/g
. < A0

o 10
Registrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 226) 7»}«5 /IRG/LP Dated: _3s -09-2023

It is hereby notified that vide High Court Order Dated24.09.2023

Ms. Gurvinder Kour
D/O Harvinder Singh
R/0O 1026, Hamdania Colony Bemina Sector-08, Tehsil Khas District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
iIssuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1044-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \ %
' \Wd/ 707
7

Registrar ministration)

No: 44996- YSeo» /RG/LP Dated 20.09.2023 &K = %7Q>

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Gurvinder Kour, Advocate

...... for information and necessary action.
Reglstra\rm/d/

mlnlstratlon)



106

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* k ok

PROVISIONAL
__ENROLLMENT

NOTIFICATION

No: >->63 (;/)orJIRG/LP Dated: 3o -09-2023

It is hereby notified that vide High Court Order Dated 2£09.2023

Ms. Hafsa
D/O Tariq Ahmad Naqash
R/O Hilal Abad Qamarwari Srinagar, Tehsil South District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1045-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \
Reglstrar (Administration)
No: “feoy- 4 /RG/LP Dated 30.09.2023 @k %"ﬁ
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Hafsa, Advocate

14

...... for information and necessary action. /j:'/

Reglstrar (Admlnlstratlon)

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: )}6Y /}w)/RG/LP Dated: 30 -09-2023

It is hereby notified that vide High Court Order Dated 2409.2023

Ms. Hafsa Sajad
D/O Raja Sajad
R/O Nambla Uri, Tehsil Uri, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-1046-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

/

By Order | o
\\/ oH D
s 20
Registrar (Administration)
No: YSot»-/9 /RG/LP Dated 20.09.2023 %Q)
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Baramulla.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Hafsa Sajad, Advocate

...... for information and necessary action. Nl
> ”}/D

—t,

AL
—- 2
Registrar ministration)

B T

I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

e ——

NOTIFICATION

No: 3345 iv«éws/RG/LP Dated: . -09-2023

It is hereby notified that vide High Court Order Dated 2£.09.2023

Mr. Hakeem Tehjud Hussain
S/O Hakeem Nisar Hussain
R/O Baghwanpora, Lal Bazar, Tehsil Eidgah, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
iIssuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1047-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order M
\/‘ 9 K{ﬁ/’)/()

m ) - - (=
Registrar (Administration)

No: YCo)o- »>7# /RG/LP Dated 3. .09.2023 @K /%;/qa’

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Hakeem Tehjud Hussain, Advocate , ’
...... for information and necessary action. V

T

@gistrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k K

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 234¢ %W@ /IRG/LP Dated: 3o -09-2023

It is hereby notified that vide High Court Order Dated?2£.09.2023

Ms. Huda Parvez
D/O Parvez Ahmad Khan
R/O Kadlabal, Tehsil Pampore, District Pulwama

has been admitted and enroliled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1048-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry uniess the absolute/final enrollment as an

) H
By Order /
-7 ~
Registrar (Administration)

®o 27

Advocate is ordered there before.

No: 45038 - 35 /RG/LP Dated 34.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Huda Parvez, Advocate

...... for information and necessary action. /

Reglstrar (Admmlstratlon)

& 2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2967 ;/m IRGILP Dated: 3o -09-2023

It is hereby notified that vide High Court Order Dated?2£.09.2023

Ms. Insha Ayaz Wani
D/O Ayaz Ahmad Wani
R/O Firdous Abad, Batmaloo, Tehsil Central Shalteng, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1049-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \ ,C}/}/Q

\ -0
7" 1% v
Registrar (Administration)

No: Y o234~ 43  /RG/LP Dated 20.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ _
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7.  Ms. Insha Ayaz Wani, Advocate

...... for information and necessary action. \ o o~
é £ T o 4
mw A] ) ,2/\‘ ___r.—“) 1/(}

Registrar (Administration)

@L)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2343 &/ )03 IRG/LP Dated: 3o -09-2023

It is hereby notified that vide High Court Order Dated 24.09.2023 |

Ms. Ishrat Nabi
D/O Ghulam Nabi Mir
R/O Aishmuqam, Maday Mohalla, Tehsil Pahalgam, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1050-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \ oA T AD
7 N 9
Registrar (Administration)
555
No: 4§04y - /RG/LP Dated 3¢ .09.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Anantnag.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Ishrat Nabi, Advocate
...... for information and necessary action.

< — CAANT
Registrar ministration)

o s,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 224 9/5,3IRGILP Dated: 3° -09-2023

It is hereby notified that vide High Court Order Dated 2409.2023

Ms. Isma Farooq
D/O Farooq Ahmad Maliyar
R/O Diaroo, Shopian, Tehsil Keegam, District Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
iIssuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1051-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

3 NZ,\ )
By Order ,{’W Co
— - \/)\:\3 p C"c\/&)’/@

Registrar (Administration)

No: Y505y -4 /RG/LP Dated 3 .09.2023 B /%{/ﬁ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Shopian.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Isma Farooq, Advocate

...... for information and necessary action.

Registra




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL |

ENROLLMENT

NOTIFICATION

No: 33 %/ }/m; IRG/LP Dated: %° -09-2023

It is hereby notified that vide High Court Order Dated2£.09.2023

Mr. Ishfaq Majeed Wani
S/O Abdul Majeed Wani
R/O Tarhama Tangmarg, Tehsil Kawarhama District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1052-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

\ m\"“’//’\;}
o PRV
Registra ministration)

<
No: YSeé3. €  /RG/LP Dated %».09.2023 & %ﬁ

Copy forwarded to the: -
Principal District and Sessions Judge, Baramulla..

1.
2.
3.

4.
9)

Secretary,

Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President,

District Bar Association, Baramulla.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Ishfaq Majeed Wani, Advocate

for information and necessary action. N "

. et
Registrar (Administration)

7

)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: il%(;i»y;/RG/LP Dated: %o -09-2023

It is hereby notified that vide High Court Order Dated 26.09.2023

Ms. Ishrath Mohiu Din
D/O Gh Mohiu Din Dar
R/O Gousia Colony Kanispora, Tehsil & District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1053-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
)
Registrar m|n|strat|on)

No: YSeéo- 67 /RG/LP Dated >+.09.2023 ‘4@‘3
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President District Bar Association, Baramulla.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Ishrath Mohiu Din, Advocate

...... for information and necessary action.
i | /Q)f-)/q

] ]
Registrar (Administration)

ﬁﬁ%s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 22 7» V‘Z »%3/RG/LP Dated: 30 -09-2023

It is hereby notified that vide High Court Order Dated24.09.2023

Ms. Igra Qadir
D/O Gulam Qadir Sofi
R/O Saloora, Ganderbal, Tehsil & District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
Issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1054-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

\ 2
A = s r”}o‘j)
Registra ministration)

W Ao
No: Y{o7¢-95 /RG/LP Dated 3 .09.2023 3 %

Copy forwarded to the: -

Advocate is ordered there before.

By Order

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ganderbal.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Iqra Qadir, Advocate

...... for information and necessary action. uv“%‘f)”?;}
s 2 N7

Registrar (Administration)

¥
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

———

| S

NOTIFICATION

No: 2373 }/ 2+3/RG/LP Dated: 3o -09-2023

It is hereby notified that vide High Court Order Dated24.09.2023

Ms. Ifra Jan
D/O Gulam Nabi Najar
R/0O Kalwal Mohalla, Rainawari, Tehsil Khanyar, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1055-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

14

By Order : \
Rel \A/% ff‘ﬁ’w
, Reglstrar( dministration)

No: Y§efY%.- 9, /RG/LP Dated 30.09.2023 ¢ }S'ZQ)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Ifra Jan, Advocate
...... for information and necessary action.

/
——
s Eass

ministration)

25555

an
Registrar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 92 497‘ »*3|RG/LP Dated: 3o -09-2023

It is hereby notified that vide High Court Order Dated 2£09.2023

Ms. Ifra Showkat
D/O Showkat Ahmad Malik
R/O Lasjan, Malik Mohalla, Tehsil Pantha Chowk District Sriangar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1056-2023 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrolilment must be

sought before the date of expiry uniess the absolute/final enroliment as an

Advocate is ordered there before.

e,
By Order \M@

A
—
Registrar (Administration)

No: Y8e4, -99  /RG/LP Dated 3<.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi ‘

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar. '
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. ‘ . _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Ms. Ifra Showkat, Advocate
for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 22 #S = »»3  |RGILP Dated: 3¢ -09-2023

J

It is hereby notified that vide High Court Order Dated 24.09.2023

Ms. Irfana Akhter

D/O Nisar Ahmad Dar

R/O Rakhi Sultanpora, Gounchipora Sumbal,
Tehsil Sumbal & District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1057-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroilment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
By Order %7
_ R ~U

- :
Registrar (Administration)

Al *
No: Y/ee -e# /RG/LP Dated 3©.09.2023 &/%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Bandipora.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Irfana Akhter, Advocate
!

...... for information and necessary action. e
o~z .
LA
"R

nggistrar (Administrat?6n)

gk




119

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % K

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 22% &/ > 3IRG/LP Dated: _3 -09-2023

It is hereby notified that vide High Court Order Dated 2£.09.2023

Mr. Ishfaq Ahmad Ahanger

S/O Ab Razaq Ahanger

R/O Gund Hassi Bhat Lawaypora, Ahanger Mohalla (GHB) Tehsil Central
Shalteng District Sriangar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1058-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
L@ "'

Reglstrar Admmlstratlon)

No: Y{)e8-/¢ /RG/LP Dated 3¢ .09.2023 /

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _ '

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Ishfaqg Ahmad Ahanger, Advocate \ A

| (A

...... for information and necessary action. ‘- ‘.
M‘ L "W’L
)

Registrar (Administration)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 29 74/ »3/RG/LP Dated: 3c -09-2023

It is hereby notified that vide High Court Order Dated2£.09.2023

Mr. Tawqueer Ahmad Khan
S/O Mohammad Ashraf Khan
R/O Check-i-Wangund Qazigund, Tehsil Dooru, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1059-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before. ,
s
Il
By Order \ <o A~ ‘

ak -
Registrar (Administration)
i
No: 43/ ~¥2 __ /RG/LP Dated 3,.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Anantnag. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ . _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Tawqueer Ahmad Khan, Advocate S
[ ' action. ' ‘
...... for information and necessary \/ m
) ” N ./’U{ i
7 2\
Registrar (Administration)

B




121

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: /87 27 8023 IRGILP Dated: 34 -09-2023

It is hereby notified that vide High Court Order Dated24.09.2023

Mr. Yawar Tahir Shah
S/O Tahir Ahmad Shah
R/O Miskeen Bagh, Khanyar, Tehsil Khas District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1060-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

5\ ~A

By Order 2\\/ %ﬁf)

Qfﬁiﬂar (Administration)
No: 10128994 /RG/LP Dated28.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Yawar Tahir Shah, Advocate

...... for information and necessary action. \ s

g

I{%g(istrar dministration)

7 ~1

/?’/5}
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HIGH COURTOF J¢__ lKASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Councll under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 2! 86 71203/RGILP Dated: 23.-09-2023

It is hereby notified that vide High Court Order Dated 24.09.2023

Ms. Janees Rafiq
D/O Mohd Rafiq Bhat
R/0O Qamarabad, Qamarwari, Tehsil Shalteng District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1061-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order \\

-

,Q";q/;/)

Re%fr (Admmlstratlon)
No:(/f () 391 - 9. /RG/LP Dated .09.2023 -

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Janees Rafiq, Advocate

for information and necessary action. A

g}' - 5&3

@glstrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ‘}_»L&{@RG/LP Dated:%ﬁe-zon

It is hereby notified that vide High Court Order Dated 24.09.2023

Mr. Junaid Ul Muzzafar
S/O Muzzafar Ahmad Wani
R/O Babhara, Pulwama, Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
" issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

-and antecedents from CID. His/her name has been entered under serial
No.JK-1062-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

1 /
By Order \ ~
y 5 K 4‘ 3 V)
I@ﬁai Administration)
No: QQ N E/é/RG/LP Dated )%09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Junaid Ul Muzzafar, Advocate
for information and necessary action.

) \/
?f:iu'ar (Admmlstrat|on)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k *

PROVISIONAL
ENROLLMENT

NOTIFICATION
No:>| 79 4/6 Ye){  /RGILP Dated:Y5—09-2023

It is hereby notified that vide High Court Order Dated24.09.2023

Ms. Mohsina Gowhar
D/O Gowhar Hussain Wani
R/O Churamujru, Tehsil Beerwah, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1063-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

)
V-
‘ (AN g
i - ,ﬁf’y)

Regjistrar (Administration)

No:ly L 33,541 /RG/LP Dated $:09.2023 -

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Ms. Mohsina Gowhar, Advocate ,
...... for information and necessary action. s
e

72
, el

Ygistrar dministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k

PROVISIONAL

ENROLLMENT

NOTIFICATION
No™ 7&4-VRGILP Dated: égfos-zozs

It is hereby notified that vide High Court Order Dated24.09.2023

Mr. Mir Moin Ud Din Gazi
S/O Fareed Ahmad Mir
R/O Akingam, Mirpora, Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1064-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order ! >
CSAY)
Registrar (Administration)

No:Y L&}l ~3 /RG/LP Dated 3569.2023 ﬁ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . ' .
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Mir Moin Ud Din Gazi, Advocate

...... for information and necessary action. \/

Il

fngistrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No A %%%)/RG/LP Dated:>-3—09-2023

It is hereby notified that vide High Court Order Dated>£.09.2023

Ms. Mehvish Manzoor
D/O Manzoor Ahmad Teli
R/O Hazratbal, Dhobi Mohalla, Tehsil North, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1065-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order j o,

ReﬁjAdministration)
No:UU X 657 /RG/LP Dated™>$09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. - .
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Mehvish Manzoor, Advocate

...... for information and necessary action. .
I:ffit_ri( dministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:2\"17] 4/{9@)3 IRGILP Dated: D% -09-2023

It is hereby notified that vide High Court Order Dated 24.09.2023

Mr. Majid Manzoor

S/O Manzoor Ahmad Akhoone

R/O Gund Sarsingh, Akhoon Mohalla, Tehsil Gund Sarsing District
Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1066-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absoluteffinal enrollment as an

Advocate is ordered there before.

By Order

Reglstrar (Administration)

No:YW2nTo{] -~ /RG/LP Dated >$09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Ganderbal. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Majid Manzoor, Advocate ,
...... for information and necessary actlon o~ - €
e )

PR

Reglstrar (Admlmstratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 24T AR2/RGILP Dated: D&—09-2023

It is hereby notified that vide High Court Order Dated 24.09.2023

Mr. Mohd Imran Bhat
S/O Mohd Saleem Bhat
R/O Asher Banihal, Tehsil Banihal, District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1067-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order W\w)‘ -
— A
Refs:a\r dministration)
/
No: WL 7%l /RG/LP Dated 2%09.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi .
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Ramban. -
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mohd Imran Bhat, Advocate
for information and necessary action.

N

f{iﬂ (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* %k %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:2/99 72003 IRGILP Dated: 94 -09-2023

It is hereby notified that vide High Court Order Dated 24.09.2023

Ms. Midhat Yaseen
D/O Mohammad Yaseen Bhat
R/O Nowgam Khawajapora, Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1068-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

7

£
Refﬁar Administration)
No: LY LA 92 /Re/1LP Dated 28.09.2023

Copy forwarded to the: -
Principal District and Sessions Judge, Srinagar.

1.
2.
3.

4.
5.

Secretary,

Bar Council of India, New Delhi

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President,

J&K High Court Bar Association, Srinagar.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Midhat Yaseen, Advocate

for information and necessary action. w//'/’
. A0

istrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2198 ?»B/RG/LP Dated: 24.-09-2023

It is hereby notified that vide High Court Order Dated2£.09.2023

Ms. Muntaha Yaseen

D/O Mohammad Yaseen Ganai

R/O Vethpara Pandrethan, Lasjan, Soitaing, Tehsil Panthachowk District
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1069-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute_lfinal enroliment as an

Advocate is ordered there before.

>
\ P

By Order | N XA
) \/731 ,——JQ\

Q{strar (Administration)

No: L/ {1} 77- BY/RGILP Dated 28.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar. .

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _ _

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Muntaha Yaseen, Advocate

for information and necessary action.

1

%i\strar (Administration)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIO NAL |
[ ENROLLMENT _

NOTIFICATION

No: o/ 77 fj 2L O3 IRGILP Dated: 28.-09-2023

It is hereby notified that vide High Court Order Dated2 409.2023

Mr. Mohd Moonis Manzoor
S/O Manzoor Ahmad Kumar ,
R/O Bul Bul Bagh, Barzulla, Tehsil South,District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1070-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \ . o~ ‘
! \ e
rah I
ra ini i

ReXi dministration)
No: Z,/ 418978 /RGILP Dated 28.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mohd Moonis Manzoor, Advocate ,

...... for information and necessary action. \ o~
‘ o _
: \\/»@ “AD
) LT
Rggistrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:A07 %/23IRGILP Dated: 39 -09-2023

It is hereby nptified that vide High Court Order Dated 2409.2023

Mr. Mohammad Younis Bhat
S/0O Nisar Ahmad Bhat
R/O Chewa Khurd, Herpora, Tehsil & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1071-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \ @f: 20
R

Administration)

: Re i trar
No:({ (1848~ st /RG/LP Dated 24.09.2023 Kf

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Pulwama. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ _ _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Mohammad Younis Bhat, Advocate
for information and necessary action. \
AS

ok AR
zﬁistra dministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: X206 t"j 202% IRGILP Dated: 2.8 .-09-2023

It is hereby notified that vide High Court Order Dated2£.09.2023

Ms. Muqadus Hamid
D/O Abdul Hamid
R/O Amroyee Karnah, Tehsil Tangdar, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1072-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the da_te of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order V W
Py IR

Reﬁt/ri (Administration)
No:tf 5/ 0. Aﬁ /RG/LP Datedl§ .09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Muqadus Hamid, Advocate
...... for information and necessary action. \ -

| i

ﬁ;ﬁ‘isﬁtrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:,,?,ng ﬁZD)iIRGILP Dated: 2¢. -09-2023

It is hereby notified that vide High Court Order Dated2409.2023

Mr. Mateen Ul Haq Shah
S/O Tariq Ahmad Shah
R/O Hyderpora Peerbagh, Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1073-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order !

Regjstrar (Administration)

No:L1/ €32 - 29 RG/ILP DatedaS..09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Mateen Ul Haq Shah, Advocate

for information and necessary action. %
‘ , - ‘AN
. . W"\ @ /u'ﬁ "},}

%far (Administrafion)
\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: J2¢Y 730)3IRGILP Dated: A8 --09-2023

It is hereby notified that vide High Court Order Dated 26.09.2023

Mr. Muzaffar Ahmad Malik
S/O Gh. Hassan Malik
R/O Monghall, Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1074-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \/W - A

«

Z~) .. .
Regijgstrar (Administration)
No:z‘ﬂ/ (Y. 3/ /RG/LP Datedl.09.2023 -

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Anantnag. '

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _ _ _

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Muzaffar Ahmad Malik, Advocate

for information and necessary action.

2R
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL |
ENROLLMENT

NOTIFICATION

No: 2203 67 2023 IRGILP Dated: A4 -09-2023

It is hereby notified that vide High Court Order Dated 24.09.2023

Mr. Mohammad Syed Bhat
S/O Abdul Hamid Bhat
R/O Brean Nishat, Patti Brean, Tehsil Khanyar, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1075-2023 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

/

By Order \ o

/
B\ ~ e —':)/
Reg) \\mr/ff/Axwfﬁﬁ ?
Regjistrar {Administration)

No: (lj USE-23-/RG/LP Dated39.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mohammad Syed Bhat, Advocate

...... for information and necessary action. \ 4

iy
f S e

Rﬁit_rjr (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:d 222 rgf’ 2023 IRGILP Dated: 4. -09-2023

It is hereby notified that vide High Court Order Dated 2£409.2023

Ms. Mehvish Bashir
D/O Bashir Ahmad
R/O Ranga Masjid Hawal, Tehsil Khanyar, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1076-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencel/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

’

N
By Order o <9
, 5

e ~ N
ReZitrar (Administration)

No: Lf USO8 1S /RGILP Dated 8.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Mehvish Bashir, Advocate

...... for information and necessary action. \ y

NS WYy
m‘ . — .('\L:\\' /‘fﬁf -
Zﬁi_s\tra dministration)




138

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 227 72@?_3 IRGILP Dated: 24 -09-2023

It is hereby notified that vide High Court Order Dated 2 £.09.2023

Mr. Nadeem Khaliq Ganie
S/O Abdul Khaliq Ganie
R/O Neelipora, Ganie Mohalla, Tehsil Handwara, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1077-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

— - \
Registrar (Administration)

No:@[//? 99~ 25 /RG/LP Dated99.09.2023 ;

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ _ _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Nadeem Khaliq Ganie, Advocate
for information and necessary action.

ﬁ%gistrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
| ENROLLMENT

NOTIFICATION
No: 209> 4\\)»\% IRGILP Dated: O-f -09-2023

It is hereby notified that vide High Court Order Dated 26£.09.2023

Mr. Nomaan Shafi Rather
S/O Mohd Shafi Rather
R/O Ruhu near Grid Station, Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1078-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

A A
By Order !\\/v{/\"“»jo)/?/)’
e D

,{cﬂf\/‘aﬂ»@- 7

4

RefTr (Administration)
No:URL (320 /RGLP Datedy)(,09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Nomaan Shafi Rather, Advocate
...... for information and necessary action. \
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 2.2 18 "vf 9053 IRGILP Dated: 98.-09-2023

It is hereby notified that vide High Court Order Dated 2409.2023

Ms. Numaira Nazir
D/O Nazir Ahmad Denthoo
R/O Ispeer Sahib, Chinkypora, Tehsil Sopore, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1079-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \A/ rf’Qi )
trar( dmlnlstratlon)

No: L/ UA A0-2F /RG/LP Dated2{).09. 2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Numaira Nazir, Advocate

...... for information and necessary action.
\Adﬂf/'%
?frar inistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 22[S 7 ~A062 3 IRGILP Dated: )& . -09-2023

It is hereby notified that vide High Court Order Dated 24.09.2023

Ms. Nighat Ara

D/O Nazir Ahmad Pooto

R/O Main Shah Sahib Rainawari,Karpora Khushki, Tehsil Khanyar, District
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1080-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

? /
\ w«*
\\/ %,—L‘;ﬂ\' 9
Rezirar (Admmlstratlon)

No: Q bEl. /%/RG/LP Dated 1§.09.2023

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Nighat Ara, Advocate ,

...... for information and necessary action. /
\/ U%”?//

R

o
RX:trar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2! ¢f 22)3/RGILP Dated: 24, -09-2023

It is hereby notified that vide High Court Order Dated2£.09.2023

Ms. Nadiya Rafiq
D/O Mohammed Rafiq Ashraf
R/O Ashraf Mohallah Lal Bazar, Tehsil Srinagar North, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1081-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order oL ¢ V)

i R
Regttrar (Administration)

No: L/ é/ 5 0 “?/ - /! /RG/LP Dated /1§ .09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Nadiya Rafiq, Advocate
...... for information and necessary action.

Ciond
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:2.2/3 %;zgzglRG/LP Dated: 24, -09-2023

It is hereby notified that vide High Court Order Dated?254.09.2023

Ms. Neelofar Mushtaq
D/O Mushtaq Ahmad Malla
R/O Nooripora, Branwari Mohalla, Tehsil Pattan, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1082-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order oA
. . *Lf\Qlf C”%
@ istrar (Administration)

No: WS QL . 422 /RGP Dated J6,09.2023 Kf*

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Neelofar Mushtaq, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: ) 2/2 957‘2002% /RGILP Dated: 1§ -09-2023

It is hereby notified that vide High Court Order Dated24.09.2023

Ms. Peerzadi Aaisha Shabir
D/O Shabir Ahmad Shah
R/O Sadiwara, Tehsil Doru, District Anantnag

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1083-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \\W

. X
Rzﬁr (Administration)
No- L2 €80 95 ranp Dated 25.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

3} CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Peerzadi Aaisha Shabir, Advocate

...... for information and necessary action. \ PO 3
799

o

/

izft\rar dministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: ZR/1 0;//7 2023 IRGILP Dated: 28 -09-2023

It is hereby notified that vide High Court Order Dated24.09.2023

Ms. Rabiya Rashid
D/O Abdul Rashid Badyari
R/O Khawaja Bagh, Tailbal, Tehsil Hazratbal, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
iIssuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1084-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \

\ M D
P — N
| R%Wtration)
no: &l l$Q0-87 /RGILP Dated 28.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Rabiya Rashid, Advocate ,

...... for information and necessary action. \ o

L2 0D
istrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2 /¢ 0] A02% |RGILP Dated: A{,-09-2023

It is hereby notified that vide High Court Order Dated24.09.2023

Ms. Rashmie Mushtaq
D/O Mushtaq Ahmad Shah
R/O Machbawan Mattan, Tehsil Mattan, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1085-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order -

Ve

Refgistrar (Administration)

No: Lf U S 72-79 /RG/LP Dated 29.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

3) CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Rashmie Mushtaq, Advocate
...... for information and necessary action. \ *

AR

2 tran Aot
FY‘Q/lstrar ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 2209 ‘§Z£0251RG/LP Dated: 24, -09-2023

It is hereby notified that vide High Court Order Dated 2£.09.2023

Ms. Remsha Rehman Dar
D/O Ab. Rehman Dar
R/O Qalamdanpora, Nawabazar, Tehsil South, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1086-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

souqght before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

}
By Order , M

N .

Rﬁar (Administration)
No:L/[‘/f &lp-FH /RGILP Dated 18,09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploacling on
the official website. _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Remsha Rehman Dar, Advocate
...... for information and necessary action ,

WSl
v
o0t \m/ 2y
Xg/is\trar mlnlstratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: Qﬂj@ ’VﬁL A2A 3 _IRGILP Dated: 2&_-09-2023

It is hereby notified that vide High Court Order Dated2£.09.2023

Ms. Raziya Bashir
D/O Bashir Ahmad Malla
R/O Khumani Chowk, Tehsil & District Budgam

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1087-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order -~ Z ¢
— R

Registrar (Administration)
No: (/1S SE- B3 /Re/LP Dated 9.09.2023 'EA

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of hdia, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Raziya Bashir, Advocate .

...... for information and necessary action. -
\/m

A 2R

Rglgﬁ'ar (Administration)

AN
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:2190_f9023IRGILP Dated: 39 -09-2023

It is hereby notified that vide High Court Order Dated 2%.09.2023

Ms. Ruqaiya Akhter
D/O Mohd Yousuf Shergujjar
R/O Devgole, Nagbal Banihal, Tehsil Banihal, District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1088-2023 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

dministration)

/‘7 o
Regstrar

No: L{ Lf L{ (3 -0 /RG/LP Dated 28.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Dethi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Ramban.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. -

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Ruqaiya Akhter, Advocate

for information and necessary action.

sl

Rﬁ_iitrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No | IRGILP Dated: 2.8-+09-2023

It is hereby notified that vide High Court Order Dated24.09.2023

Ms. Ridha Farooq
D/O Farooq Ahmad Beigh
R/O Watakulu, Tehsil Chadoora, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1089-2023 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \ W

ﬁ/g ’ strar (Administration)

No: Y4287 6y /RG/LP Dated>§09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association Budgam. _

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. - - _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Ridha Farooq, Advocate

]
' ' ction. s
...... for information and necessary a \/W)‘
7 piNe
IZ/gis\h'ar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:) /9! 7222 3IRGILP Dated: 14 .-09-2023

It is hereby notified that vide High Court Order Dated 2-£09.2023

Ms. Rahila Gul
D/O Ghulam Mohammad Khawaja
R/O Naganari, Boniyar, Tehsil Boniyar, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1090-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

—
Registrar (Adminigtration)
A K

No: 441412138 /RG/LP Dated 9.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ ' _
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Rahila Gul, Advocate

...... for information and necessary action. | \%.\
N
ek — N
Registrar ministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2192 ¢7 203 IRGILP Dated: 2(9.-09-2023

It is hereby notified that vide High Court Order Dated 2£.09.2023

Ms. Rabia Nazir
D/O Nazir Ahmad Bhat
R/O Astan Mohalla Nehalpora, Tehsil Pattan District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1091-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order ) N "H//f
RS Y
< A\ ’
ﬁégistrar Administra@'gn)
. 3
No: LY/ Y29-3 6 IRGILP Dated2§-.09.2023 # %")
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2.  Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Baramulla.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Rabia Nazir, Advocate
...... for information and necessary action.

=) o s
Registrar dmmlstrwn)

&%7




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* k k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2193 ’(7’ 2023 IRGILP Dated: AJ--09-2023

It is hereby notified that vide High Court Order Dated24.09.2023

Ms. Rafia Bano
D/O Ghulam Ahmad Dar
R/O Darmahama Mantrigam, Tehsil & District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1092-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \ A N/L o)ﬂ/q

AN
{glstrar Ad m|n|strgtlon)

No: L/ Y83 4% RGP Dated 29.09.2023 v & <9

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Bandipora.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Rafia Bano, Advocate
...... for information and necessary action.

Reglstrar\(Admtratl )
BK 2R

aegion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2194/ 6d 2023 [RGILP Dated: 8 .-09-2023

It is hereby notified that vide High Court Order Dated? £09.2023

Ms. Rehana Rashid Bakhroo
D/O Abdul Rashid Bakhroo
R/O 148 Koudabal B Rainawari, Tehsil Khanyar, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from conberned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1093-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

[y
; /. - ’\./7
et

i 1

By Order “-\ ,
RPN

ﬁgg‘istrar (Administrﬁion)
-
No: QYUY S~ SI/RGILP Dated 28.09.2023 @'V//%?

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

3] CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Rehana Rashid Bakhroo, Advocate .

...... for information and necessary action. o 1Sy

ﬁgéistra\rmraépﬁ)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT J

S —————————

NOTIFICATION

No: 2094 ¢} 2023 IRGILP Dated: 24.-09-2023

It is hereby notified that vide High Court Order Dated 26.09.2023

Ms. Ruby Farooq
D/O Farooq Ahmad Wani
R/O Chansar Kulgam, Tehsil & District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1094-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

7

By Order g
e
Registrar (Administration)
i
No: Q Y YE /- BA/RGILP Dated 28.09.2023 @%w
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Kulgam.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
o~
Serr 3y,
O Y

7. Ms. Ruby Farooq, Advocate
. . j
Registrar{Administratign)

...... for information and necessary action.
@%%) Vo

. @’C‘\’V(}
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /95 y(lalg"lRGlLP Dated: 2§- -09-2023

It is hereby notified that vide High Court Order Dated>4£.09.2023

Mr. Rahee Magbool
S/O Mohammad Magbool Bhat
R/O Panzgam, Tehsil Kralpora District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1095-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \ o~

. &0
ak \\(A/‘ D Y
Registrar dmg];istration)

ke
No: 1YY $3. £o/Re1LP Dated 14.09.2023 i

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ _ _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Rahee Maqbool, Advocate
for information and necessary action.

2 5

o 39 -¢
%gistra\r(ﬁmini/%jatlon

&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:A/84 {293 IRGILP Dated: 29. -09-2023

It is hereby notified that vide High Court Order Dated24.09.2023 -

Ms. Sumaira Ali
D/O Ali Mohd Dar
R/O 119, Kawa Mohalla, Tehsil Khanyar District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-1096-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order NVt
’ SR
Reglstrar (Admu@stratlon)
g

No:U U397 Yol /RGP Dated 39.09.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of india, New Delhi _
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Sumaira Ali, Advocate
for information and necessary action. X ‘e .

Regist Adnﬁ/mstratlon)

%
\k
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 189 %/40)3 IRGILP Dated: 2.9 -09-2023

It is hereby notified that vide High Court Order Dated 2£.09.2023

Mr. Souood Sajad
S/O Sajad Ahmad Bhat
R/0O Bilal Colony K.P. Road, Krangsoo Tehsil Mattan District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1097-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

~/':' /
By Order \ AP N S
Registrar([ dminiTtration)
24
S )

No: L4148 19 /RGILP Dated 3§.09.2023 —
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi _
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Anantnag. .
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ _ _
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and

also 'keeping record of the same.
7. Mr. Souood Sajad, Advocate )

...... for information and necessary action. ,\»/‘/7
el IR

/Rgéistrar ('Admirl?;tration)




159

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %*

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: 22/8 7 1033 IRGILP Dated: 24.-09-2023

It is hereby notified that vide High Court Order Dated 24.09.2023

Ms. Sakiya Shafi
D/O M. Shafi Pahalwan
R/O Ashajipora, Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1098-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

o~ "
By Order : 5"”“/{;\',%‘9
, 2.0 -

I{ggistrar (Administratign)

no:bplr 834 {13 /RGILP Dated 39.09.2023 - % 4

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Sakiya Shafi, Advocate .
...... for information and necessary action. \ o~ ~ - Y

N
Igz‘éjistrar( dministration)

@ﬁ%%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
Noy/2t4 ﬂMB/RG/LP Dated: JQ -09-2023

It is hereby notified that vide High Court Order Dated 2£409.2023

Ms. Snober Shabir
D/O Shabir Ahmad Khan
R/O Kalwal Mohalla, Rainawari, Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1099-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

7

VMA

’ '),% i
Reglstrar (Admn@;stratlon)

No: {7 YLYY -5/ RGP Dated 3.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ _
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Snober Shabir, Advocate

...... for information and necessary action. ~
N~ \)\(\\
?eglstrar Adming tratlon)

By Order

(C\ r;‘*/r>

s A0
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIO AL
ENROLLMENT

NOTIFICATION

No: A 20 Jf/f 2223 |RGILP Dated: 24 -09-2023

It is hereby notified that vide High Court Order Dated 24.09.2023

Mr. Syed Aaqif Muhammad
S/O Syed Gh Muhammad
R/O Pachhar, Tehsil Rajpora & District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1100-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \\ [';/ e D

(O .
Registrar (Administfation)

No.-é {459 - 59 RGILP Dated 3§.09.2023 ¥ %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Syed Aaqif Muhammad, Advocate .
...... for information and necessary action\ -~ /

A Vs
Registrar (Administratjo )

@/1’/%3
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

N0:2222 7/4n3RGILP Dated: 28 -09-2023

It is hereby notified that vide High Court Order Dated24.09.2023

Mr. Shaheem Hussain
S/O Sheikh Mohammad Hussain

R/O Palpora, Dialgam Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
iIssuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1101-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

!

By Order \

£ \Aﬂ/ | }/@, -7
Registrar mini%%ration)
NS
No: YU 84815 /RGP Dated 99.09.2023
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi _
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Anantnag.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Shaheem Hussain, Advocate : i

...... for information and necessary actiop. P
\ )
Reg \W//}% -
Registra inlstra%on)

£
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 222/ ’j«ioBIRGILP Dated: )8 -09-2023

It is hereby notified that vide High Court Order Dated?2£.09.2023

Ms. Shaafi Khan
D/O Mohammad Ashraf Khan
R/O Shah, Hamdan Mohalla, Tehsil Chadoora District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1102-2023 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

souqght before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

, =
Reglstrwqu;lstratlon)
Q Y6bo-£F /RGILP Dated .09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Budgam.
5 CPC e-Courts, High Court of J&K and Ladakh Srinagar for uploading on

the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Shaafi Khan, Advocate
for information and necessary action.

Reglstrar (Admlnléﬁatlon)




164

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:2243 47¢23 IRGILP Dated: 4/.-09-2023

It is hereby notified that vide High Court Order Dated24.09.2023

Ms. Syed Zurain Qayoom Bukhari

D/O Syed Abdul Qayoom Bukhari

R/O Rawalpora, Mehboob-Abad Colony, JK Lane, House No.16 Tehsil
Chanapora District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1103-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \ | M
couitrr st "
Registra dmigistration)

L
No: QQ A Zﬁ 43 /RG/LP Dated 24.09.2023 A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Syed Zurain Qayoom Bukhari, Advocate . '
...... for information and necessary action. | /\J)
o~ 3 i

), .
Registrar (Admimstgg;tlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: LAY ”7 2023 IRGILP Dated: 24, -09-2023

It is hereby notified that vide High Court Order Dated24.09.2023

Ms. Saiqa Dawood
D/O Dawood Ahmad Reshi
R/O Lothpora, Hatiwara, Tehsil Pampore, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1104-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry uniess the absolute/final enrollment as an

Advocate is ordered there before.

By Order \ ‘
ek \/ B
Registrar (Administra%ion)

No:{/ HE93-99 RGP Dated8..09.2023 o /}“‘”’/&]

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Saiqa Dawood, Advocate T

Registrar (Administrati

1

...... for information and necessary actiqn. N ;
%’ ‘
O 00?) 'J
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2225 O’Zf A0R3  IRGILP Dated: 28. -09-2023

It is hereby notified that vide High Court Order Dated 2£.09.2023

Ms. Shazia Mustafa
D/O Ghulam Mustafa Dar
R/O Durbal Bemina Srinagar, Tehsil & District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1105-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencel/enrollment must be

souqght before the date of expiry unless the absolute/final enrollment as an

A \fiA ~ N ‘>
Reg M “AN
Registra mlnlstratgn)

No:(‘/f 760 -7 /RG/LP Dated g .09.2023 c@p’%@)

Copy forwarded to the: -

Advocate is ordered there before.

By Order

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Shazia Mustafa, Advocate
...... for information and necessary action.

Reg |st¥ﬂm;tratlo

g )Y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok Kk

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:224 40 3IRGILP Dated: 2. -09-2023

It is hereby notified that vide High Court Order Dated 2£409.2023

Mr. Sadaqat Manzoor War
S/O Manzoor Ahmad War
R/O Yehama (Mawar), Sheikh MohallaTehsil Qalamabad, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1106-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

w“’%}

By Ord ! ~
y Order \/{A\/f\

Reglstrar (Admlr%stratlon)

L.
No: U700 - 1S /RGP Dated 19.09.2023 —
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Kupwara.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ _ _
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Sadaqat Manzoor War, Advocate
for information and necessary action.

------ \(/‘ )AN ’y/
Reglstrar dmmlswxlon)

/ -

"‘\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk k

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:)(%)—a’(\rlRGILP Dated: 2. 3--09-2023

It is hereby notified that vide High Court Order Dated 24.09.2023

Mr. Sheikh Abbas Bin Mohd
S/O Gh Mohd Sheikh
R/O Wadwan, Budgam, Tehsil Narbal, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1107-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order \‘x

Iggg‘istrar (Admi@straﬁbn)
No: YUS| —{€ /RG/LP Dated)5.09.2023 o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sheikh Abbas Bin Mohd, Advocate

for information and necessary action.

Registrar/(Admig;igratlon)
£

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: Q20( 9723 IRGILP Dated: 29 -09-2023

It is hereby notified that vide High Court Order Dated24£.09.2023

Ms. Sumaiya Mushtaq
D/O Mushtaq Ahmad Hajam
R/O Achabal, Sopore, Tehsil Watergam District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1108-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \ V)
Registrar (Administration)
egistrar ministration

pLm

No:{2t1 §00- ©7F /RGILP Dated 14.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. ‘ - '
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Sumaiya Mushtaq, Advocate

...... for information and necessary actiO\/

I{;’gistrar (Administ&ayion)

£
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION
No )/ &/ 4{) IRGILP Dated: )Y 09-2023

It is hereby notified that vide High Court Order Dated2£.09.2023

Ms. Saima Jan
D/O Ghulam Mohmad Mir
R/O Guzhama, Ganderbal, Tehsil Wakura District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1109-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

lan

Advocate is ordered there before.

By Order )
o 7 LR
Registrar dmin(&stration)
&

=

Nolyy2y3-C00 /RGILP Dated D5:09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ganderbal.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . ' .
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Ms. Saima Jan, Advocate .
for information and necessary action \

P

Régistrar

Al
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: D {Ze ﬂé )4RGILP Dated: >4 09-2023

It is hereby notified that vide High Court Order Dated?.4.09.2023

Ms. Shahida Rashid
D/O Abdul Rashid Najar
R/O Ganderabal, Thuru Dangerpora, Tehsil Lar Distict Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-1110-2023 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

souqght before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

Y VJ\ :
By Order . \ oA = /gof’;}/D
Registrar ( dminijiration)

No;lgggzg,,@z& /RG/LP Dateq%gﬁg.zozs B

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ganderbal. .

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _ _ _ l

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information ‘
and also keeping record of the same. |

7.  Ms. Shahida Rashid, Advocate - ,
for information and necessary action, s \/;Q\K}/>
S _ A
Registrar (Administ@pn)

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 9240 7 2003  IRGILP Dated: 24 _-09-2023

It is hereby notified that vide High Court Order Dated2£.09.2023

Ms. Shaista Mohi Ud Din
D/O Ghulam Mohi Ud Din Kakroo
R/O Ladoora, Rafiabad, Tehsil Watergam, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1111-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
\/ A
Reglstrar dministratjon)

No: Y YUHG3-99/Re/LP Dated35-09.2023 /;] a}

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
T
o SSas
Registrar

7. Ms. Shaista Mohi Ud Din, Advocate
B\
m|n|stratlog/
Cl 2277

...... for information and necessary action,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2A3Y ’j ABD 3 IRGILP Dated: 38 -09-2023

It is hereby notified that vide High Court Order Dated2£.09.2023

Ms. Simran Khursheed
D/O Khursheed Ahmad Waza
R/O Ward No.5, Main Market Bandipora, Tehsil & District Bandipoa

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1112-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \ iO\f*M

%

m 7 » - -
Registrar Admlnlstr@on)

vold U772 -79 Re1P Dateadf.00.2023 5 %‘7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Bandipora.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Simran Khursheed, Advocate
...... for information and necessary actign.

uu"

ﬁgdistra dmlmstratli/
Bl 274

. (,/‘(Qf’z//
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL |
ENROLLMENT

NOTIFICATION
No: 213 "jﬁiﬁ)? IRG/LP Dated: 48 -09-2023

It is hereby notified that vide High Court Order Dated2£.09.2023

Mr. Shahid Hameed
S/O Ab Hameed Shah
R/O Aastan Mohalla, Ramnagri Shopian, Tehsil & District Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL..B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1113-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry uniess the absolute/final enrollment as an

Advocate is ordered there before.

By Order \ A ;
' \/ - { B A

iy
Registrar (Administrat ﬁp

NO;L[ b ;@5 . B3 /RGILP Dated 34.09.2023 M //%3

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Shopian.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Shahid Hameed, Advocate
...... for information and necessary actiom e

o T

LN
Registrar ministratio%/ )

B 2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: AA31 @VT A213 |RGILP Dated: 1§. -09-2023

It is hereby notified that vide High Court Order Dated 24.09.2023

Ms. Saleema Jan
D/O Gh Nabi Sofi
R/O Wasoora, Mirpora Wasoora, Tehsil Litter, Distict Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1114-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order -
Y - /(/\\:R r?}'ﬁ,/}"é
Registrar dministrat%/n)
b IS

No: 1t F19. S /RGP Dated 99,09.2023 | % j

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Saleema Jan, Advocate

...... for information and necessary actior,

) ey
Reglstrar lnlstratlig/éa ¥
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: QR3O "Z 4933 IRGILP Dated: 9 8- -09-2023

It is hereby notified that vide High Court Order Dated 2£.09.2023

Ms. Seerat Binti Qadir
D/O Ghulam Qadir Rather
R/O Buchroo, Tehsil Chadoora District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1115-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

»

Vs/‘
By Order | A D
aR l\/gj

Registrar (Administration)

No;@ bte. U7/RG/LP Dated 29.09.2023 L 24

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Seerat Binti Qadir, Advocate

...... for informatio d sa ction) :
or mation and necessary a }\ W/,'\
[N

Reglstrar\(ﬁ”d{stratlo )
B g b




177

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: 429 U@" A062% IRGILP Dated: 25 -09-2023

It is hereby notified that vide High Court Order Dated 24.09.2023

Ms. Sameena Habib
D/O Habibullah Teli
R/O Watergam, Wagoora, Tehsil Wagoora, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1116-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order | \ : o s
\\\(/ k/{} Q\
£ ..
Registrar (Administration)

No: c‘J 1} 739329 /RG/LP Dated )§.09.2023 e «}/Qq

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Sameena Habib, Advocate , .

...... for information and necessary actior\é ONNV"' gt {;\VD

o Ty
Registrar (Administratiorﬂ}/.

B 222



178

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 2124 %/)223/RGILP Dated: 25 -09-2023

It is hereby notified that vide High Court Order Dated?2£.09.2023

Mr. Saheem Ahmad
S/0O Riyaz Ahmad
R/O Mustafa Abad, Zainakote HMT, Tehsil Shalteng District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1117-2023 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order W

Reglstr Admlr&stratlon)
No: YU Tl - 31 /RG/LP Dated 28.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi. _

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar. _
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Saheem Ahmad, Advocate 7

") .

...... for information and necessary action. o~ oy
[ >~ /S
AR - R\

Ri?gistrar (Adming/tratlon)

/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: X227 @Zf 8023 IRGILP Dated: 0§, -09-2023

It is hereby notified that vide High Court Order Dated24.09.2023

Ms. Sabreena Yousuf Wani
D/O Mohammad Yousuf Wani
R/O Sarnal, Anantnag, Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1118-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \

T . . o
ReglstMrrmratl%rn)

14

No: Y417 1£- 23 /RGP Dated 34.09.2023 %%3

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Sabreena Yousuf Wani, Advocate .,

...... for information and necessary action \ J -
' f‘i"‘Q‘{”}//

Registrar (Administratio

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: _ALY 47 2023 IRGILP Dated: 28.-09-2023

It is hereby notified that vide High Court Order Dated 2£.09.2023

Mr. Sheikh Mohsin
S/O Muhammad Yousuf Sheikh
R/O Gund Gushi, Tehsil & District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1119-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
)4

\ S
By Order W
§ AR AV

7

Registrar (Administrlt/ion)

No: ///é/ﬂis' 2-59 /RG/LP Dated J§09.2023 B %ﬁ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Sheikh Mohsin, Advocate
...... for information and necessary actipn.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: X 241 ¥ 2023 IRGILP Dated: 29.-09-2023

It is hereby notified that vide High Court Order Dated 26.09.2023

Ms. Seerat Amin
D/O Mohammad Amin Lone
R/O Kanalwan, Bijbehara, Tehsil Bijbehara, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1120-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \‘a

- /,\ . '\
<7 T
Registrar {Administration)

No: YUYQ3K-43 /RG/LP Dated 39.09.2023 %3

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

3} CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Seerat Amin, Advocate
...... for information and necessary actipn.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % &

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 224/ 9/25IRGILP Dated: 2 8 -09-2023

It is hereby notified that vide High Court Order Dated 2¢.09.2023

Ms. Shayista Shafi
D/O Mohammad Shafi Sofi
R/O Chak Watal Bag, Tehsil Lar, District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-1121-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

o~
By Order 0:‘\ A (}/9

R(;@trar (Admlrgtratlon)

No: Z/ 8 38 35S /RG/LP Dated 25.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ganderbal.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ' _ _

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7.  Ms. Shayista Shafi, Advocate o
...... for information and necessary action. \\/ S (3/@

[ﬁ(«

) . .
zitrar (Admn?f}ratlon) \
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2243 ﬂ;]” 263 3 IRGILP Dated: 2.8.-09-2023

It is hereby notified that vide High Court Order Dated 2(.09.2023

Ms. Sabiya Hilal
D/O Hilal Ahmad Bhat
R/O Habak, Naseem Bagh, Khushki, Tehsil Srinagar North, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1122-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
0 AN
Registrar Admmlstrzlon)
%
No: L/ URHY - S /RGP Dated 28.09.2023 75]9
Copy forwarded to the: - ‘
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Sabiya Hilal, Advocate
...... for information and necessary action.
A

£ . . -
Registrar (Admlnlstragin)

s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: QZQ 0 Zzggg/RG/LP Dated: 2 -09-2023

It is hereby notified that vide High Court Order Dated 2¢.09.2023

Ms. Suriya Fayaz
D/O Fayaz Ahmad Lone

R/O Kanzalwan, Nail Gurez, Tehsil Gurez, District Bandipora Pulwama-
192122

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-1123-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

ReMtratlon)

No:t1 /450 - 27 /RG/LP Dated 3§,09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Pulwama
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. ' . _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Suriya Fayaz, Advocate \

...... for information and necessary action, ;
7 . 7/%
jﬂr (Admms*g?uon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION

No: 2239 ilong/RG/LP Dated: 28§ -09-2023

It is hereby notified that vide High Court Order Dated 2¢.09.2023

Mr. Sabir Mushtaq Khan

S/O Mushtaq Ahmad Khan

R/O Devi Angan, Hawal, Tehsil Khanyar District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1124-2023 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order ¥
o _ f\wﬁ ~L
Registrar (Administration)
no: 1UAI2 - 9 /RGILP Dated9.09.2023 QEI/
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi _

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar. _

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _ _ _

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sabir Mushtaq Khan, Advocate

for information and necessary action,

) . .
zg—iitrar (Adm:mEtrauon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

EN ROLLMEN T

l PROVISIONAL

NOTIFICATION

No: 2438 ”é 4623 IRGILP Dated: J/9 -09-2023

It is hereby notified that vide High Court Order Dated 2¢.09.2023

Ms. Suraya Mushtaq
D/O Mushtaq Ahmad Sheikh
R/O Sultanpora, Zachaldara, Tehsil Zachaldara, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1125-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order 4

ReglstMnlstr(gtlon)

No:q L/@ﬂ[/v /I /RG/LP Dated 3§.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Suraya Mushtaq, Advocate
...... for information and necessary action.y

. AN
Registrar mwstraliyn)
=519
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 237 ’ZZOB/RG/LP Dated: 28 -09-2023

It is hereby notified that vide High Court Order Dated 2¢.09.2023

Mr. Syed Faizan Nisar

S/O Syed Nisar Ahmad

R/O Gowhepora, Peer Mohalla, Tehsil Chadoora, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-1126-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order ot “
Rej?jtrar (Admirg?tration)

No:t4Y T 98- 8¢3RGILP Dated29.09.2023 />

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploadirig on

the official website. . _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Syed Faizan Nisar, Advocate
for information and necessary actior%_
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: X238 0’// 2023 |RGILP Dated: o4.-09-2023

It is hereby notified that vide High Court Order Dated 2£.09.2023

Ms. Shaila Tariq
D/O Tariq Ahmad Bhat
R/O Frestabal, Pampore,Tehsil Pampore, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1127-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \

kY

q

/? = 7-
Registrar (Adminlstrzlon)

no: U749 G5 RGP Dated 29.09.2023 %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Shaila Tariq, Advocate \r;‘ ,

...... for information and necessary acﬂW/r?
R

Registrar (Admlnlstratloﬁ)

23
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 438 ZM;/RG/LP Dated: 28 -09-2023

It is hereby notified that vide High Court Order Dated 25.09.2023

Mr. Shoiab Ramzan Rather
S/O Mohammad Ramzan Rather

R/O Alamdar Colony, Gulshan Nagar, Nowgam Shankerpora, Tehsil Baghat-
I-Kanipora, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1128-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

Ref;sfajr (Admiv‘)iystration)

No:t1t1 780 - A7 RGP Dated 19.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi -

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Budgam. _

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. - _

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Shoiab Ramzan Rather, Advocate

for information and necessary action.

Regjstrar (Administ%ftion)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: 2290 <h >3 /RGILP Dated: 2{,_-09-2023

N

It is hereby notified that vide High Court Order Dated>+ .09.2023

Ms. Tabish

D/O Hakim Ghulam Mustafa

R/O Sector-1, Lane-1, Umerabad HMT, Zainakote, Tehsil Shalteng, District
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1129-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

-

By Order \ M

\ oy D
TN
Registrar&(/A ministration)
No:Yx8G7 —£03 /RG/LP Dated-)4.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Tabish, Advocate ‘
M )
N ST T
=N \/ PES

...... for information and necessary action.\\
Registrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: iﬁf/ﬂvﬁ Dord /RG/LP Dated: 30 -09-2023

It is hereby notified that vide High Court Order Dated 2£.09.2023

Mr. Towseef Reyaz Shah
S/O Reyaz Ahmad Shah
R/O Duderhama, Tehsil & District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1130-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \ N/

\ = -
) i \m/jla (i‘/(\\
Registrar mlnlstratlv)

>

No: 457/>9—-2/  /RG/LP Dated 3:.09.2023 %’/‘ﬁ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ganderbal.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Towseef Reyaz Shah, Advocate J_/—

...... for information and necessary acthg. /t;/;}/f/\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2289 &/}orﬁlRGILP Dated: 3° -09-2023

It is hereby notified that vide High Court Order Dated 2£.09.2023

Ms. Tabina Nisar

D/O Nisar Ahmad Banday

R/O Lal Bazar, Botashah Mohalla, Tehsil Eidgah, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-1131-2023 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \ \/ %ﬁ.«e\flﬁ

&) . , . .
Rej{iiar (Admjinistration)
No: YS>75 - 3>  /RG/LP Dated 3o .09.2023 ”

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ _ .
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Tabina Nisar, Advocate i

...... for information and necessary action. ™ |
£ SN ﬁﬁ'
Rfistrar (AdminQ'ysfration)
o

= e

<
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2383 (}/ w-3/RG/LP Dated: 3¢ -09-2023

It is hereby notified that vide High Court Order Dated 2409.2023

Ms. Tahmeena Bano
D/O Gulam Hassan Dar

R/O Pathla, Kansipora, Tehsil & District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No.JK-1132-2023 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \% _ H/)

Re |strar (Admmlgratlon)
No: 45>6% - 79 /RG/LP Dated 3o .09.2023 Z/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. _ _

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Tahmeena Bano, Advocate

for information and necessary action. \

flstrar(&”dm/mistr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & *

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 298 '?F?/f Jor3 /IRG/ILP Dated: %¢ -09-2023

It is hereby notified that vide High Court Order Dated 16.09.2023

Ms. Uzma Anwar
D/O Anwar Aftab Khan
R/O Alamdar Colony, Bemina, Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1133-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order /Mﬂ)}
“
rak
Registr\grfl-\

e
N

dministrg}ioﬁ)
K

No: 45>59- 66 /RG/LP Dated 30.09.2023 - é’%{//q
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

3} CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Uzma Anwar, Advocate

...... for information and necessary action% -
\ O/\/'\ ey f_w
Registrar

ministration)
el v
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: _22>%¢ % pater /IRG/LP Dated: 30 -09-2023

It is hereby notified that vide High Court Order Dated ¢.09.2023

Ms. Uzma Amin
D/O Mohd Amin Pandit
R/O Shalla Kadal, Kani Kadal, Tehsil Srinagar, South District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1134-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

o

~

By Order b i a
Reg k(/%“"ﬁ\ Ve
Registrar dministr}tion)
S

No: Y261 -8 JRG/LP Dated 3o .09.2023 //@W’gﬁ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Uzma Amin, Advocate
...... for information and necessary action.

Registrar (Administratiif)\

Bl E5 ¥
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 238¢ {f/{»u IRG/LP Dated: 3o -09-2023

It is hereby notified that vide High Court Order Dated24.09.2023

Mr. Umair Ishfaq Wani
S/O Ishfaq Ahmad Wani
R/O B-4, Friends Enclave Colony, Humhama, Tehsil & District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/lher name has been entered under serial

No.JK-1135-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

\ Ol
ok \r’(’/ 2N L
Regist ation)

rar {Adminis
No: Y{»¥3 -$o  /RG/LP Dated 30.09.2023 ‘47 5
Copy forwarded to the: -

Advocate is ordered there before.

By Order “\/}/’

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Umair Ishfaq Wani, Advocate

. . - 14
...... for information and necessary action. %\/>
o~ N '

~N 7 54
o =N\
Registrar ministra@c/)n)

@‘5%;%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: >>% ’7&/}0)'3 /IRG/LP Dated: _32 -09-2023

It is hereby notified that vide High Court Order Dated 2¢.09.2023

Ms. Urba Naseer
D/O Naseer Ahmad
R/O Gulshan Abad, Hyderpora, Tehsil Chanapora, Natipora District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1136-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order KV

m‘v
ﬁ) glstrar dmin tratlon)

No: 45235~ 4» /RG/LP Dated 3+.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Urba Naseer, Advocate
...... for information and necessary action.§\

=

i I —~
) \/ Q-
Registrar dmlnli;r/atlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2283 «/ »»3  [RGILP Dated: 30 -09-2023

It is hereby notified that vide High Court Order Dated 24.09.2023

Ms. Ulfat Majid
D/O Abdul Majid
R/O Ferozpora, Rafiabad, Tehsil Watergam, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1137-2023 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order }‘ %mg
ad o
Registrar/' (Administragon)
No: YS)2> # -3y /RG/LP Dated 30.09.2023 ‘% C)
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulia.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Baramulla.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Ulfat Majid, Advocate
...... for information and necessary action€
4

RQg istrar (Administratign

i




199

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 228 > ‘/‘Z yor3 IRG/LP Dated: 22 -09-2023

It is hereby notified that vide High Court Order Dated 2(.09.2023

Ms. Uzma Yousuf
D/O Mohammad Yousuf Ahangar
R/O Chanapora, Nowshera, Tehsil Eidgah, District Sriangar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1138-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

)

By Order \ /
’ “- SR
)
Registrar {fAdministration)

No: “$)/5->8 _ /RG/LP Dated 3©.09.2023 ‘ %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Uzma Yousuf, Advocate

...... for information and necessary actiork. /’)
L o
Nl

ﬁ?gi.stra\rmm/inistrati%)

B 24
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2303 d«/m} IRG/LP Dated: 3o -09-2023

It is hereby notified that vide High Court Order Dated 2£,09.2023

Ms. Yasmeena Jhon
D/O Gh Nabi Mir
R/O Chandian Pajan,Tehsil Devsar District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1139-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

\ e

By Order A A /{ P!
i \_/\1.3%" o

Registrar (Adminigtration)

No: 4539#- 9y /RG/LP Dated > .09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Kulgam. .
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ _
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Yasmeena Jhon, Advocate

for information and necessary action.‘Q o
) N
i

7 Gr/\;‘—t) )/
{""/) . - ‘}/%f’“ "] )?
Registrar (Admir:@'atlon)

3 ,

EN
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 23 Fo “/‘/vk@ /IRG/LP Dated: _3e -09-2023

It is hereby notified that vide High Court Order Dated 2¢.09.2023

Ms. Zahida Rashid
D/O Ab Rashid Dar
R/O Dogripora, Awantipora,Tehsil Awantipora, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial |

No.JK-1140-2023 in the roll of Advocate maintained by this Registry.

S

The renewal/extension of provisional licence/enrollment must be

ought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \ I @ _ _,/ﬁ
Reglstrar Admlnlstratl@)
AL

No: 45/43-Co /RG/LP Dated 30.09.2023 & %/ /

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Zahida Rashid, Advocate

...... for information and necessary acti%n.

\ . C N %
\7/ PEN [ﬁ 4
Reglstrar Admmlstraﬁﬁn)

//275’]1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2279+/5:3/RGILP Dated: 3o -09-2023

It is hereby notified that vide High Court Order Dated 2.09.2023

Ms. Zainab Nisar Mir

D/O Nisar Ahmad Mir

W/O Khalid Shah,

R/O Bagh-Mehtab Enclave, Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
iIssuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1141-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \r(/, A ﬁ (fﬁ;‘@/?
@g'istra dminjstration)
BK

No: 15/ b, /RG/LP Dated 3°.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ' _

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Zainab Nisar Mir, Advocate

for information and necessary actiqn.

Registrar | (Admim%t/atlon)
X
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K Kk

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2397 “/% yord /RG/LP Dated: 30 -09-2023

It is hereby notified that vide High Court Order Dated 2:.09.2023

Ms. Zarka Khalid Buhroo
D/O Khalid Jan Buhroo
R/O Pehlipora, Safapora, Tehsil Lar, District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1142-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order 3 i \’M(ﬁ% Y,
N
Registrar (Administration)
\é g/
No: Y$3SC 65 /RG/LP Dated 30 .09.2023 a5 %
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Ganderbal.
3) CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Zarka Khalid Buhroo, Advocate
...... for information and necessary actioli.

@éistrWa;iélﬁm
B ,% ;
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2398 =/ »or3 IRG/LP Dated: 3° -09-2023

It is hereby notified that vide High Court Order Dated 26.09.2023

Mr. Zubair Manzoor Wani
S/O Manzoor Ahmad Wani
R/O Ward No.9, Papchan Bandipora, Tehsil & District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1143-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order /
Q\(O/‘)r’ i./)

Reglstrar dmmlstr

No: Y5§397-$% /RG/LP Dated 30.09.2023 7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Bandipora.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Zubair Manzoor Wani, Advocate

L for information and necessary action. !\ )

W
s \ r«/’f ~3
Reglstrar( dmmstratéL 2O R

/%3
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2297 ;Z >3 |RGILP Dated: 3o -09-2023

It is hereby notified that vide High Court Order Dated 26.09.2023

Ms. Ifra Bashir
D/O Bashir Ahmad Para
R/O Para Mohalla, Tehsil Pantha Chowk, District Sriangar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1144-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \

o AN
RegistMtr{Zi/on)
4 y
& /:
No: Y6339-Y44 /RG/LP Dated 3©.09.2023 %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Ifra Bashir, Advocate

...... for information and necessary action. .
M Cer C—V-?/
Reglstrar (Administrati l

=t
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION

No: 324 Vi/)t»lRGILP Dated: 2o -09-2023

It is hereby notified that vide High Court Order Dated 2(.09.2023

Mr. Nazakat Mohi Ud Din
S/O Gulam Mohi Ud Din Rather
R/O Shah Hamdan Colony, Naik Bagh, Natipora, Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1145-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

\ x

By Order \ o~ (ﬁ‘,l/’)
Reglstrar (Admm%)ratlon)

No: 4533 -38 /RG/LP Dated 30 .09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. .

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Nazakat Mohi Ud Din, Advocate

...... for information and necessary aCtIV /o\(~>/7
~

Reglstrar (Admlnlﬁr/atmn)

¢

Cog
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: >>95 ~/ %0>3 |RGILP Dated: 2° -09-2023

It is hereby notified that vide High Court Order Dated 2£.09.2023

Mr. Jonaid Ahmad Mir
S/O Javid Ahmad Mir
R/O Shoolora Bala, Tehsil Kralpora, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1146-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order A f&ﬁg)
) R
124

Registrar (Administra j(/)n)

o S

No: Y(3» 3~ 20 /RG/LP Dated 3,.09.2023 )

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupawara.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupawara.

3} CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Jonaid Ahmad Mir, Advocate
...... for information and necessary action\

o~

g ‘\M
Registra ministra

@%7%3

Ci
.;\L % -~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 22 9 V‘v{ »)3/IRG/LP Dated: _3o -09-2023

It is hereby notified that vide High Court Order Dated 2£.09.2023

Ms. Gulshan Ara
D/O Noor Mohd Ganaie
R/O Goigam, Kawarhama, Tehsil Kawarhama, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1147-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \/ / LD

S\ 0
Reglstrar (Admln%tratlon)

No: 783, »> /RG/LP Dated 3°.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Gulshan Ara, Advocate _ P
...... for information and necessary action. C‘/‘\/W"/D

"
Registrar

@ mir:ﬁstration)
78
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

J

NOTIFICATION

No: >>93 }//}9%3 IRG/LP Dated: _22 -09-2023

It is hereby notified that vide High Court Order Dated 26.09.2023

Mr. Farooq Ahmad Pajwari
S/O Mohd Ismail Pajwari
R/O Babademb Road, Habbakadal, Tehsil South, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1148-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

S VJ (>
By Order | i e ¥
- | /A\:Q) - %
Reglstrar Admmlstrag(lon)
! / /
No: Y§2eF-)Y /RG/LP Dated 2°.09.2023 %
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Farooq Ahmad Pajwari, Advocate

...... for information and necessary actlon\ N/

o r\ ~O*Qi'
Reglstramgfn)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: L)/‘%/af J2)3  |RGILP Dated: _3¢ -09-2023

It is hereby notified that vide High Court Order Dated 2¢.09.2023

Ms. Sadaf Naseer
D/O Naseer Ahmad
R/O Buchwara, Dalgate, Tehsil South, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/lher name has been entered under serial

No.JK-1149-2023 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

W—A

. \rﬁx/‘/% -0
—
Registra dmmlstri?n)
)
No: Y5299 - 304 /RG/LP Dated 3¢.09.2023 &a/@&)%

Copy forwarded to the: -

Advocate is ordered there before.

i ,::_\’

By Order

1. Principal District and Sessions Judge, Srinagar..
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Sadaf Naseer, Advocate
...... for information and necessary actign.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 229/ af yo)3 IRGILP Dated: 3o -09-2023

It is hereby notified that vide High Court Order Dated2 409.2023

Mr. Faizan Parvaiz

S/O Parvaiz Ahmad Zargar

R/O 90 Feet, Ahmad Nagar, Sheikh ul Alam Colony, Tehsil Eidgah, District
Sriangar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1150-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order

£
Registrar

46€29)-98 J/RG/LP Dated 3°.09.2023 %“v {}V

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

3) CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Faizan Parvaiz, Advocate
...... for information and necessary action.\ /"i7

\@‘

l{gglstrar (Admlmstratl

/4%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2307 of 3073 IRGILP Dated: 30 -09-2023

It is hereby notified that vide High Court Order Dated24.09.2023

Ms. Shayasta Amin
D/O Peer Muhammad Amin
R/O Nagri, Malpora, Tehsil & District Kupwara

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1151-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order
Registrar (Administrag)n)

No: Y5Yyy 13 _ /RG/LP Dated 3°.09.2023 Q/Qﬂ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Shayasta Amin, Advocate >

\j"'
...... for information and necessary actiont

\/ﬂ

Reglstrar (Administrati

<2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * K

PROVISIONAL
ENROLLMENT

|

NOTIFICATION

No: 22e7 f}/ *2>5 __/RGILP Dated: _3° -09-2023

It is hereby notified that vide High Court Order Dated2£.09.2023

Ms. Ursila Salam
D/O Ab Salam Kashkari
R/O Fateh Kadal, Malik Angan, Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1152-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order -
y \//‘ﬁ/d% ‘\)//

Reglstrar @dmmlstratlon)

No: Y§Yr» Z-2 % /RG/LP Dated 30.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Ursila Salam, Advocate

...... for information and necessary actiork g
\“ \/,\,,,/“

O~
P\
@glstrar dmmlstratlon) N

>



214

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2306 W/ yor3 IRG/LP Dated: _»° -09-2023

It is hereby notified that vide High Court Order Dated 2£.09.2023

Ms. Bisma Farooq Matta
D/O Farooq Ahmad Matta
R/O Uranhall, Near Peaks Maruti Showroom, Tehsil & District Anantang

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this naotification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CiD. His/her name has been entered under serial

No.JK-1153-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

y

By Order : .
e 2
Re/gistlg\(—»écd@;ation)N
No: Ys Y3 -/0 /RG/LP Dated 50.09.2023 %/
Copy forwarded to the: - :
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Anantnag.
S CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Bisma Farooq Matta, Advocate

...... for information and necessary action . -
or I,
. e
g’R/ggistrarc&/dministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % * '

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: »2eS 9/ yo 13 /RG/LP Dated: 2© -09-2023
7

It is hereby notified that vide High Court Order Dated 2£09.2023

Mr. Faizan Farooq Mir
S/O Mohmmad Farooq Mir
R/O Drabyar, Habba Kadal, Tehsil South, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1154-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order ‘\ m%/@

-
Reglstrar%fdmlnlstratlon)

No: “$39¢ . Yor /RG/LP Dated 3¢.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Faizan Farooq Mir, Advocate
...... for information and necessary action. }

, —
. i O\grﬂ‘fﬁ’g’ Vv
R@gistrar (Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: <269 v/’hﬂ/} /RG/LP Dated: _ 32 -09-2023

It is hereby notified that vide High Court Order Dated24.09.2023

Mr. Aquib Farooq Pala
S/O Farooq Ahmad Pala
R/O Aloora Herman, Tehsil Herman, District Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1155-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \ \m )

<

Registrar (Administration)

No: Y44 >8  /RG/LP Dated 3£.09.2023 /9/;473‘

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Shopian.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Aquib Farooq Pala, Advocate
...... for information and necessary actiotgz.

<

ﬁ/;)glstrar (Admlnlstratlon)

ek
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: acmj)? ”f £.63 3 IRGILP Dated: A8~ -09-2023

It is hereby notified that vide High Court Order Dated 12£.09.2023

Mr. Khubaib Shakeel Bhat
S/O Shakeel Ahmad Bhat
R/O Karfali Mohalla, Habba Kadal, Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1156-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

' =
ReglstraW) ~

No-Y36£9 - 1€ Re/LP Dated 26.09.2023 3

Copy forwarded to the: -

Advocate is ordered there before.

By Order

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Khubaib Shakeel Bhat, Advocate )

o

...... “for information and necessary actlon\/‘
%4
. «ﬁ b

£
Registrar (Admlnlstrat}?/n)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 230/ Q(//i o) /RGILP Dated: 30 _-09-2023

It is hereby notified that vide High Court Order Dated24.09.2023

Mr. Basharat Mehraj Hajam
S/O Mehraj Ud Din Hajam
R/O Palhalan Pattan, Tehsil Pattan, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1157-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

v

By Order \ ol =R
1 0L : fgr%’3/7
S LA
Registrar (Administration)

No: 4§37/ 38 /RG/LP Dated 30.09.2023

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

3) CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Basharat Mehraj Hajam, Advocate ,

...... for information and necessary actiong o
i\\_/ (Q?ﬁj"j

. TN
ﬁgaistrar (A<Zr/ninistratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: iﬁo@ﬁ% }o)>  |IRGILP Dated: 3© -09-2023

It is hereby notified that vide High Court Order Dated 2609.2023

Mr. Dawood Ahmad Bhat
S/O Mohd Sadiq Bhat
R/O Sultanpora, Tehsil Zachaldar, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1158-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \/
- N

\; a8 \J
Registrar (Administratiz/n)

No: 7§363 -0 /RG/LP Dated 3.09.2023 /4/‘?(]“1

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of india, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Dawood Ahmad Bhat, Advocate ’

...... for information and necessary action.\
A

i
~ TN
Reglstrar (Admlmstrat 9}/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: >3ox C/ﬁmyRG/LP Dated: %o -09-2023

It is hereby notified that vide High Court Order Dated2£.09.2023

Mr. Mir Yawar Majeed

S/O Ab Majeed Mir

R/O Yore, Khoshi Pora Tehsil Qazigund, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1159-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
f') ) - =
Registrar (Admmlstralic/m)
Vo sl
No: 4€3%9-86 __ /RG/LP Dated >°.09.2023 5
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi .
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Anantnag.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ ' _
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Mir Yawar Majeed, Advocate
for information and necessary actioR.

m ) . - |
Registrar (Admmlstratﬂgp)

i,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok

PROVISIONAL
ENROLLMENT _ |

NOTIFICATION

No: 2524 2/ o»>  |RGILP Dated: 3° -09-2023

/

It is hereby notified that vide High Court Order Dated 26.09.2023

Ms. Syed Darakshan Bukhari
D/O Syed Mushtaq Bukhari
R/O Kreeri Baramulla, Peer Mohalla, Tehsil Kreeri, District Baramulla

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1160-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order TN
£ /L\\E\‘/
Registrar (Administrg/tion)
No: US34F -9y /RG/LP Dated 3¢ .09.2023 % g
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Baramulla.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Syed Darakshan Bukhari, Advocate
...... for information and necessary action\_\

»

= h LAY
Registrar (Administration)

RV
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 8890 £ roy2 /RGILP Dated: 2° -09-2023

It is hereby notified that vide High Court Order Dated24.09.2023

Ms. Nusrat Aziz Sofi
D/O Ab Aziz Sofi
R/O Kurhama, Tehsil Wakoora, District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-1161-2023 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order ? o o

y o AR 0 VD
7 L
Registrar dr/ninistra(g/ion)

&l

No: 4§>¥3~7o  /RG/LP Dated 3°.09.2023 %
!
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Ganderbal.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Librarian, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Nusrat Aziz Sofi, Advocate
...... for information and necessary action.\'

o \tﬁd/ AN
Registrar mlnlstratlo(f/)
ot
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